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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

OriginaU Application No: 	of 2016 

(Under section 19 of the Administrative Tribunal Act, 1985) 

1. 	Jitendra Malakar. Aged about 	Years 
S/a Padma Ram Malakar 
Posted as Junior Accountant, Brahmaputra Board, 
Guwahati. 

..........AIPPLICANT 

-VERSUS- 

The Union of India through the Secretary, Ministry of Water 

Resources, Shrarm Shakti Bhawan, Rafi Marg, New Dlhi- 110001. 

The Ministry of Water Resources, through its Secreairy, Shrarm 

Shakti Bhawan, Rafi Marg, New Delhi- 110001. 

The Ministry of Finance, through its Secretary, Dpartment of 

Expenditure (Implementations Cell ), North Block, New Delhi - 

110001. 

The Brahmaputra Board,. through its Chairmai, Basistha, 

Guwahati - 29 

RESPONDENTS 
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Original Application Nz. 	 1 
Mis c. ,Pet it i6n.  NO.  

Cohtérnpt petition Nt. 	 . 

Review Appiication No. •. 	 . .. 	

.. 

----- 

Applicjnts. 

Respondents. 	i . 
Advocates for the Applicn k- 

Advcates of the. Respondents.  
0 	

I • 	 - 	
_..• 	 •_•• 	 - 
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Notes if ne Re g istryDate rderof the Tribunal .

This appJicatior s in form 25.5 .20 nt: The HOn'ble Mr4C.V.prahladan.is  filed/C. F. f.r iS Administrative Member. 

fled Mr.M.Chanda. learned Counsel for 

 MS .UDas, learned Addl.C.G.S.0 
is present on behalf of the respondents. 

lArk 
iegistar 	 ., 	Issue notice on the respondents to show,  

cause as  to why this application shall not be 
admitted, returnable by- six weeks.- 

. 	

V 	 i4st on 11.7.2005. 

• . 	 Member,  
bb 

11705 	Ms.U.1as, learned Addl.C.G.S.C.- submits 
,N oJi 	 .• 

 
that the Respondents have filed their show 
cause reply. The learned counsel for the 

y4 	 •• aplicant submits that the case be posted • 	. 	
albhgwith other similar case 110/04 after 

/Vb jjb z
four weeks. 

b 	A/ 	 Post the matter on 10.8.05. 
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.10.8.2005 	M 	 n r. M. Chanda, leared' 

counsel for the applicant submits 

that thiscase can be posted fôr 

hearing and that the applicant will 

fle rejonder In the meantime. 

Post on 12,9,2005. 

O.A, 109/2005 

Vice-. Lrman 

Ti 	
12.9.2005 	No Division Bench is' available. 

•.Fo 	fore the nt Divsjon Bench, 

44 

Vice-Chairmen 

bb 

T ' 
 

T. 10205 	Learned counsel for the parties 
SerV'- e1,\ 	

submits that this case may be taken 
SP t'4 	 after - the vacation, Po,t on 24.11,05, 

- 	 Vice-Chairman 
bb 	
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24. 11.2005 	Post before the nxt ivision 

Bench.. 	 . 
2 3 C) 	/ 

7 	 . . 	 . 	
iCe.Chairian 

Mb r.0-c 	. 	 . 	

0 • 	 . 

Counsel for the partie. .rearing.. 
n'lu&d. Judgment ce1ver'd in open Court, 

in saat' cheta. . 	. . 
The o.z. is disposed o in terms of the 

ordt.rs o, order as to costs, 
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IN THE C.ENTRAL ADMINISTRATIVE TRIBUNAL 
T 	T& 	 T 	r,T TT FTDT T&TT -r'1 

GUvviHi- Ii Br1NCr1, ufvi-iriAii 

O.A.No. 109 & 110 of 2005 

DATE OF DECISION 09.03.2006 

Md. K. C. Swain & another 
. A Is ... ppans 

Mr.M.Chanda 
............................... . ...... Advocate for the 

applicant/s. 

- Versus- 
tJ.O.I.&Ors. 

.......................... . ....... . ............ Respondentis 
Miss. Usha Das, Add!, C,GS.0 

...............................................Mvocate for the 
respondents 

CORAM 

THE HON'BLE MR B. N. SOM, VICE CHAIRMAN (A) 
THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN (1) 

Whether reporters of local newspapers 
may be allowed to see the. Judgment? 

Whether to be referred to the Reporter or not ? /es/No 

Whether to be forwarded for including in the Digest 
Being complied atjodhpur Bench? 	 /es/No 

Whether their Lordships wish to see the fair copy 
of theJudgment? . 	 YINo 

Vi e-Chaui1nA)/Q) 

0~\ 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 109 & 110 of 2005. 

Date of Order: This the 9th day of March 2006. 

THE HONLZ S1RI 	VZC CHAITAN (A) 

HE OWELZ SRT LV.SACHmANANDA, VICE c RAW (J) 

Shri K.C.Swain, 
Son of Shri Syama Sundar Swain, 
Assistant Field Officer, 
Teiecommunication Cadre), 
O/ o the Special Bureau, 
Govt. of India, 
Gangtok, Sikkiin 

(O.A.No. 10912005 

 

 

Applicant 

Shri Simul Datta, 
Son of Shri Dilip Kumar Datta, 
Of 171 Mushunda (West) 
New Barrackp ore North, 
24 Parganas, West. Bengal 
PIN-700131, In the cepacty 
of Assistant Field Officer, 
(Telecommunication Cadre) 

(Oft. 11012005) 

 

By Advocate Shri M. Chanda. 

- Versus - 

Union of.lndi.a 
Service through the 
Secretary (R & AWl) 
Cabinet Secretariat 
Govrnin ant of India, 
Room No.7, Bikaner House Anne,xe 
Shahjshan Road, 
New Deihi- ilO011. 

The Joint Secretaiy (PERS) 
Cabinet Secretariat, 
Govt. of India, 
Room No. 7, 
Bikaner House (ANNEXE) 
Shabjahan Road, 
New Dethi- 110011. 

Director (Pars) 
Cabinet. Secretariat, 
Govt. of India, 
Room No. 7

11 

Bikaner House (ANNEXE) 
Sbahjahan Road, 

4 
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New Deihi-llO0i1. 

Deputy Comniissioner, 
Special Bureau 
Government of Jndia, 
Raj Bhawan Area, 
Gangtcic, Sikkim 
Pin - 737103. 

Deputy Conimissioner (ThLE) 
Special Bureau, 	

0 

Government of India, 
B.K. House, T.P.Road, 
Agartala, Tripura, 
Pin 799001. 	 ... Respondents 

By Miss Usha Des, MdI.C.G.S.C. 

ORDR1ORA1 

SACHIDANANDAN LV M.C.  

These two applications involve similar questions of facts and law 

hence we have heard and dispose of both the applications by this 

common order by consent, 

2. 	The applicants are working as Assistant Field Officer (T) in the 

department of Special Bureau, Government of India. Their grievance is 

that the cadres of Assistant Technical Officer and Technical Officer are 

discharging similar duties and responsibilities. The nature of 

works/functions! duties and level of responsibilities of DPOs (T) and 

AFOs(T) are also same and equal. Shift system of duties are followed for 

both AFOs (T) & DFOs(T) and that other service conditions are also same. 

The applicants pray for the benefit of pay parity at par with DFO(T) in the 

scale of Rs.5500-175-9000 instead of R.4000-100-6000/- and also 

other service benefits as par with DFO(T) from the date of their initial 

appointment in the manner as was granted to the erstwhile ATO Failing 

to get relief they have approached this Tribunal by these applications. 

Their claim was rejected by Annexure-D order dated 27.9.2004. Again. 



•1 

they have macic representation dated 28.2.05 to the Cabinet Secrethry, 

Government. of India, respondent No. 1. 

The respondents have filed a detailed written statement 

controverting the claim of tue applicants. Mr M.Chanda, learned counsel 

for the applicant submitted that during the pendency of this application 

he had received a communication dated 2.5.2005 with reference to his 

representation dated 28.2.2005 and the Cabinet Secretary has informed 

"that the matter is under consideration with Hqrs and further 

communication would follow in due course." Tb.erefore he will be 

satisfied if a direction is given to the respondents to take a decision 

exoeditiouslv and the O.A can be closed. Miss U. Des. learned 

AddI.C.G.S.0 satisfied that she has no oljeetion in disposing the matter. 

Taking confidence of the assurance given by the respondents the learned 

counsel for the applicants submitted that the appflcants will be satisfied 

if a direction Is given to the first respondent or any other competent 

authority to consider the claim of the applicants. This was done by the 

Calcutta Bench of the Tribunal in disposing of the O.a4 18/2004 dated 

&6.2004. 

On perusal of the records submitted by the applicants and taking 

in to consideration the said letter dated 2.3.2005 and also the decision 

rendered by Calcutta Bench of the Tribunal we are of the view that ends 

of justice will be met if a direction is given to the Respondents to consider 

the claim of the applicants in accordance with laws Accordingly we direct 

the respondent No.1 • or any other competent authority as directed by 
ahd 28.7.2004 

him to consider and dispose of the repreaentationsdatecl 27.1,20010f the 

applicants in terms of the Memorandum dated 2.5.2005 communicated 

to the applicants within a time frame of 4 months from the date of receipt 

copy of this order. As an abundant caution the applicants are also 
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directed to send a copy of this order and O.A/Aniaexure copies to the 

seid respondent within 3 weeks from today. 

O.A is disposed off. Accordingly in the circumstances no order as 

to cost, 

(K.V.SACHrnANAAN) 
VICE CHAIRMAN (J) 

1- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWARkTI BENCH: GUWAHATI 

O.No. 	/2005 

Sri KC Swain. 

-Vs- 

Union of India & Ors. 

LIST OF DATE.S AND SYNOPSIS OF THE APPLICATION 

12,10.1992- Applicant was initially appointed as Assistant Field Officer (for short AFO 

(T) in Telecommunication cadre in the department of Special Bureau. 

q 	08.06.2004- 	i 	b'.G-wf'--inilarly site4-G-4 filed O.A. No. 41812004 

before the CAT. Kolkata Bench with similar prayer. The CAT, Kolkata 

Bench disposed of the said O.A with li-beity to submit detail 

representation. The applicant being similarly circumstanced submitted a 

detail representation to the respondents. (Annexure-A). 

07.11.2003- Respondents de memorandum dated 07.11.03 denied the benefit of 1ay 

scale of Rs. 5500-9000 to the applicant. 	 (Annexure-C) 

28.07.2004- Applicant being similarly situated submitted a detailed representation in 

terms of the direction contained in the above mentioned order dated 

08.06.04 through proper channel addressed to the respondent Nos. 1 and 2. 

(Annexure-B) 

29.092004- Respondents 4de their reply memorandum dated 29.09.04 denied the 

claim of the applicant for pay scale/promotion and/or benefits in service 

for AFO ) at par with DFOs (T). (Annexure-D) 

28.02.2005- Applicant submitted reprse.nLaEion addressed to the Respondent No. 1. 

(Annexure-E) 

25.05,2001- Respondents issued notilication dated 25.05.01, wherein the respondents 

iJnion of India extended the same pay scale. to Assistant Technical Officer 



as well as to the Technical Officer only on consideration to the fact that 

both the cadres of Assistant Technical Olilicer and Technical Officer are 

discharging similar duties and responsibilities. Applicant being similarly 

situated and discharging the similar duties and responsibilities of DFO (T) 

entitled to the scale of pay of Rs. 5500-9000, which is allotted to Deputy 

Field Officer (T). 

Hence this application before this Honble Tribunal. 

PRAY ER 

RELIEF (S) SOUGHT FOR: 

Under the facts and circumstances slated above, the applicants humbly prays that 

Your Lordships be pleased to admit this application, call for the records of the case 

and issue notice to the respondents to show cause as to why the relief(s) sought for 

in this application shall not he granted and on perusal of the records and afier 

hearing the parties on the cause or causes that may Ic shown, be pleased to grant 

the following relief(s): 

To direct the respondents to cancel, withdraw and/or rescind the aforesaid 

impugned memorandum dated 29.09.2004, being Annexure £C hereof. 

To direct the respondents to pay your applicant the service benefits on a par with 

DFO '(T) from the date on 12.10.1992 as on when the applicant joined in this 

organisation as AFO (T) [i.e. from the joining date on 12.10.1992 your applicant to 

he paid the saiaiy in the scale of pay Rs. 5500-175-9000 instead of Rs. 4000- 100 - 

6000 and your applicant to be promoted to the rank of FO (T) instead of DFO(T) 

and as such all the service benefits including ACP to he paid to your applicant 

on at par with DFO(T). 

To direct the respondents to produóe entire records of the case including the 

records of the observations! reports of the Tele-Communication Cadre Review 

Committee and the records of the following copies /office records from the date on - 

12.10.1992 as on when the applicant joined in this organisation as AFO(T), for 

adjudication of the points at issue: 



Copies of the Daily Station Diary wherein dutics /works /rcsponsibilities as 

performed by AFOS(T)!DFOs(T) are made entry for oilice-re.eords. 

Copies of the DTRs which also evidence that nature of works/ functions/ 

duties and level of responsibilities of DFOs (T) and AFOs (T) are same and 

equal. 

Copies of the Duty Roster wherein Morning or Afternoon or Night or 

General-Shift duties as assinned for AFOs (T),IDFOs (T) are mentioned. 

Copies of the Monthly Merit list wherein records of Monthwise output of 

the Duties! Responsibilities as done by AFOs (T) & DFOs(T) are 

mentioned. 

Copies of the latest Seniority List of AFOs (T) which indicates numbers of 

AFOs(T) working in this Oranjsation is abàut 250. 

Copies of the latest Seniority List of DFOs (T) which indicates numbers of 

DFOs (T) working in this Organisation is about 800. 

Book of R&AW (Recmitrnent Cadre and Service) Rules AFO (T). 

) Book of our Departmental Standing Orders. 

That the Hon'ble Tribunal be pleased to declare that the applicant is entitle to the 

benefit of pay scale of Rs. 5500-175-9000 instead of 4000-100-6000 at par with 

DFO (T) and other similar service benefits at par DFO(T) from the date of initial 

appointment to the applicants, in the manner it as granted to the erstwhile ATO. 

That the respondents be directed to enlarge the quota of promotion to the extent of 

in the cadre of P0(T) to the cadre of APO(T).' in the light of the decision 

rendered by the Department in the cadre of ATO 

Cost of the application. 

And to pass such farther or other Order or Orders and/or Direction or Directions 

as to this Hon'ble Tribunal may deem fit and proper. 

INTERIM ORJ)ER, IF AINY. PR'YEI) FOR: 

Pending final decision on the application, the applicant seeks issuance of the 

following Interim Orders: - 



\> 

An injunction do issue restraining the respondents from giving any effect or 

further effect to the said impugned memorandum dated 29-09-2004. 

An injunction do issue restraining the respondents from filling up the vacant 

posts of FO (T) on promotion from the staff members of DFO(T), who joined 

in this oraganisation directly as DFO(T) whOse seniority date is on or after 

the date of seniority of your applicant on 15.06.1991. 
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IN THE CENTRL ADMINISTRATIVE TRIBUNAL 

GIJWAHATI BENCH: GJWAHATI 

(Appiicaiion under Section 19 of the Administrative Tribunals Act, [985) 

Title of the case 	 0. A. No,/ 	2005 

K. C. SWAJN 	 : 	 ppilcant 

-vS- 
UNION OF INDIA & ORS,: 	 Respondents 

INDEX 

SL No. Annexure Pailiculars. - Page No. 

M. ---- Appiication 1-22 

 ---- Veiffication -23- 

 A Copy of Order passed by the IIon'hle 

Thhunal. Kolkata Bench on 08.06.2004. 

 13 Copy of the representation dated 27.07.04.  

 C Copy of memorandum dated 07.11.03 

06, D Copy 	of 	the 	memorandum 	dated 

27.09.2004. 	issued 	by 	the 	respondents 

against 	which 	the 	applicant 	files 	this 

application. 

07, E Copy 	of 	the 	represen1rtion 	dated 

28.02.2005 submitted by the atplicant. 

08. F Copy of the notification dated 25.05.2001. .3 9 

Date:  

i1ed by: 
QL"A t(c. 
Advocate 



IN THE CER ADHMSTR&TIVE TRIBUNAL 

GUWAWTI 'BENCH: GUWAHATI 

0. A. INO. 	0 	c,f200S, 

BETWEEN;' 

Shri K. C. SWAiN 

• 	Sb- Shri Syarna Sundar Swam 	 - 

Assistant Field Officer 

(Telecommunicafion Cadre), 

0/0- The Special Bureau 
(3ovt. of India. 

• 	Gangtok. Sikkim. 
... .. ..........ppllcant 

-VERSUS- 

Union of India 

SeMce through the 

Secretary (R& AW), 	 S  

Cabinet Secretariat 

Government of India 

Room No 7, Bikner House (ANNEXE) 

SHAHJAHAN ROAD. 	 •.. 

NEW DELHI -110011. 

The Joint Secretary (PERS), 

Cabinet Secretariat 

Govt. of India 	 . 

Room No. 7. 

Bikaner House (ANNEXE) 

SHAHJAHAN ROAD. 

NEWDELHI -110011. 

• 	3) 	Director (Pers). 

Cabinet. Secretariat 

Govt. of India 

&s 



Room No. 7. 

Bikaner House (ANNEXE) 

SHAH.IAHAN ROAD. 

NEW DELHI -110011. 

4) 	Deputy Comniisioner 

Special Bureau 

Government of India 

Raj Bhawan Area 

Gangok, SIKKTh4 

PIN - 737101 
Respondents. 

DETAILS OF APPLICATION 

1. PARTICULARS OF ORDERS AGAINST WHICH  THIS APPLICATiON IS 
• MADE: 

The applicant begs to move this application against the memorandum of No.. 

1/3104!Pers.3-12005',  dated 27.09.2004 (herein Annexure 'C') wherein grievance 

application dated 27.07.2004 of the applicant has' been rejected and wherein the. 

respondent concerned has repeatedly denied that nature of works/functions/duties and 

level of responsibilities for DFOs (T) and AFOs (T) are same and equal. - 

The impugned memoranduni dated 27.09.2004 against which the applicant 

flies this application, was communicated to the applicant by the Respondent No. 3. in 

reply to the grievance application dated 27.07.2004 (herein Annexure 'B') which was 

submitted by the applicant through proper channel addressed to the Respondent Nós. 

1 :and 2. in compliance with the, direetion contained in the, order (herein Annexure 

'A') passed by the Hon'bie TribunaL Kolkata Bench on 08.06.2004 in the matter of 

O.A. of No.418/2004 and/or in the matter of AFO(T). 

kcLc cJA4 \  V' 



f .  

The followjnas copiesioftice-records  substantiate that nature of 	 tions  

'duties and level of responsibilities for DFOs(T) and AFOs (T)•are same and equal 
:- 

• 	 a) Copies of the Daily Station Diary wherein dutiesworks responsibilities as 

• 	 peifunned by AFOs (T)DFO (T) are made entry for office-records. 

Copies of the DTRs which also evidence that nature of works/ftnctions/ duties 

and level of respnsibiJjtjcs for DFOs (T) and AFOs (T) are same and equal. 

copies of the Duty Roster wherein Morning or Afternoon or Night or General-
V 	Shift duties as assigned for AFOs (T) /DFOs(T) are mentioned. 

V 	

V 	 d) Copies of the Monthly Merit list wherein records of Monthwise output of the 

Duties iResponsibiiftjes as done by AFOs(T) & DFOs(T) are mentioned. 

Copies V 
 of the latest Seniotitv List of AFOs(T) which indicates numbers of 

V 	 AFOs(T) working in this Organisation' is about 250. 

Copies of the latest Seniority List bf DFOs (T) which 
V indicates numbers of 

DFOs (T) working in this Organisation is about 800. 	• 
V V V 

) Book of R& AW (Recruitment. Cadre and Service) Rides. 	• 

Ii) Book of our Departmenj standing Orders. 	
• 	

V 

Throuh his representation (herein Annexure'D') dated 28.02.2005. the applicant 

has earnestly requested to supply the above-mentioned copies. 

But till dare the respondents concerned do not supply the above-mentioned 

V 	 Copies to the applicant and for while the applicant caimot enclose the above_ 

mentioned copies with this application. 	 V 

This application is therefore, moved before this Hon blc Tribunal so that the 

material facts and factors of this ca.e V can come out for redressal of the said 

erievance of the aphcant in accordance with law, V 

I 

ioL /4472 ~tk 
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JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the sub Cct mafter of the order against which he wants 

rcdrcssal is within the jurisdiction of the Tribunal. 

LIMITATION: 

The applicant further declares that the application is within the limitation 

prescribed in Section 21 of the Administrative. Tribunal Act. 1985. 

FACTS OF THE CASE: 

4.1 That your applicant is a Citizen of Jndia and holds a CMI post within the meaning 

of Articles 311 of the Constitution of India. Applicant is presently working as 

Msistant Field Officer (T) (in short AFO) in the office of the Special Bireau, 

Govt. of India.. Gangtok. Sikkiim 

4.2 That Your applicant states that the Honbie Tribunal Kolkata Bench passed an 

order.  on 08.06.2004 in the matter of the said grievance of AFOs (T) / O.A. being 

No. 418/2004, inter alia to the following effect: 

"5. However, the applicant is at liberty to file a detail representation hiahliahting 

all his grievances before the respondent No. I and 2 enclosing copies of 

relevant circularsioffice orders/decisions on which the applicant relies upon 

in support of his claim, within a l)eliOd of 6 weeks from today. in case 

such representation is filed, the respondent Nos. 1 and 2 are directed to 

consider the said representation and dispose of the same by pasiing a 

reasoned and speaking order, within a period of 2 months from the date of 

receipt of such representation. It is made clear that we have not gone into 

nor observed anything on the merits of the case. After disposal of the 

representation, in case the apulicant has any further grievance in the matter or 

7je 
	LOJ1 	C9-r 



if he Is any way agieved by the decision of the concerned authoiities, he is 

at liberty to approach the appropriate forum for redressal of his ghevances in 

accordance with law." 

A copy of the above-mentioned Order dated 08.06.2004 is annexed 

hereto and marked as Annexure W. 

4.3 	That Your applicant states that in compliance with the direction contained in the 

above-mentioned Order dated 08.06.2004, your applicant submitted through 

proper channel, his grievance application dated 27.07.2004 addressed to the 

responuent Nos. 1 and 2. interãlia th the following effect: - - 

"2. Mv respectful submission hereunder is for favour of a kini perusal and 

sympathetic con.sideratin of Your Honour, please:- 

I was appointed as Assistant Field Officer in Telecommunication cadre 

(hereinafter AFO(T). iii Rs. 1320-30-i560-EB402040(pre-- re4sed 

caIe of Pay) \'ide office order dated 05-04-1993 and was posted at 

Special Bureau, Jammu Kashmir where I .  joined on 03-05-1993 in this 

Organisation. 

21 1 am presently working at special Bureau, Gangtok. Silddra. 

• 	 3) 1shall complete 12 years of my service to this .organisation as AFO (T) 

on 02.05.2005 and as such A.C.P. tör this applicant will be effective 

from the next date of increment on 1st May, 2005. 

Since my joining day on 03'05-I993 in this Organisation. I have been 

• 	 performing the duties of Deputy Field Officer of Teic -Communication 

Cadre (hereinafter' DFO (T). 

In this Organisation both AFO(T) and DFO (T) have been performing 

the duties of same and equal nature of works. 



ô'i in this Omanisation both AFO (T) and DFO (T) have been canying out 

the same nature of works and equal responsibililv. 

) Since both AFO(T) and DFO(T) perform same and .equal nature of 

works, 	Superior 	Officers 	assess 	thc 	quality 	and 	standard 	of 

performance of both AFO(T) and DFO(T) placing them in the same 

Merit List. 

AFO(T) and DFO(T) have been pelforminQ the duties within the same 

Rosier. 

 From the joining day in this Organisation, AFO (T) starts peifomiing 

the said duties in the practical work fields and receive salary in the 

scale of pay Rs.4000-100-6000 (i.e. Re1sed of pay as per CCS 

• (Re.ised Pay Rules), 1997). 

 The directly recruited DFO (T) are placed under training at the 

Training centre for the period of Ten months. to be. acquainted with the 

said duties 	 0 

II) Afier completion of the said ten months training the TWOs (T) are 

posted to the practical work 'fields to perfomi the said duties and 

functions as are being prfonned bA,  thç  AFOs (T). 

12) From the joining day at service in this Organization directh' recruited 

DFO (T) can not perform the said duties in the practical work fields but 

receive salary in the scale of pay Rs. 5500475-9000 (i.e. ieviscd scale 

of Day as per CCS (Re'Ased Pay) Rules. 1997) from the 	joining day iii 

this oraanization.  

3) In this Organization, AFO (T) is promoted to TWO (T) and DFO (T) 

promoted to TO (T). Post of DFO (T) is a Group - B 	post and POSt of 

C&9 	lIVL 
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• 	AFO (T) is a Group - C post. 

14) While on the sub jct it needs to be illustrated here another similar 

case of "Equal pay for Equal work " that held with the Assistant 

Technical. Officers (hereinafter ATO) who 'art working in this 

Organisation in Tele-Communication Cadre.: 

• 	15) Earlier, the scale of Pay for ATO 'and Technical Officer (hereinafter 

• 	'TO') was not same. 

6) Farijer. ATO would he promoted to the post of TO and TO would he 

• 	promoted to the post of Under Secretaty. 

in this Organisation both ATO and TO can out same nature of works 

and equal responsibthtv. 

The benefits foI ATOs (i.e. Scale of pay! Promotion/ACP and others), 

as claimed by the ATOs, have been approved at par with TOs. 

Presently. scale of pay for ATO and TO is same and both ATO and 

TO are promoted to the post of Under Secretary. 

On.the principle Of "Equal pa' thr Equal work The claim of .ATOs, 

Gazetted Officers, as mentibned hereinabove, has been. approved at par 

with TOs but on the similar principle of "Equal pay for Equal work". 

the claim of AFOs (T), Non-Gazetted Officers-, as mentioned 

• 

	

	hereinabove, has not been. reconmiended and'or approved at par with 

DFOs(T). 

2 1 In compliance with the direction contained in the memorandum-dated 

19.09.2003. I submitted my grievance application in the above matter 

througJ proper channel finalh, ,  on 29.09.2003. 

22,) Through the memorandum dated 07.11.2003, it is itnirnated that the 

/ 
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matter, regarding scale of pay for AFO (T) in Rs. 5500-175-9000 

instead of Rs. 4000 * 100 - 6000 and AFO(T) to be promoted to the 

rank of FO(T) instead of DFO(T). has been examined under Circular 

No. 7!1!2002-WR-Tcic-3915 dated 18.04.2003. 

In this context I bca to state that there is no such type of ôrdcr or 

memorandum being No. 7/1/2002-WR-Tele191 5 dated 1 8M4.2003, 

has ever been circulated in our Department. 

Through the general circular being memorandum No: 7/1 /2002-WR-

Telé-3915 dated 18.04.2002, it has been stated that a large number of 

representations. have been received from AFOs (T) posted at 

outstations and Hqrs., requesting for reision of Pay Scaje on the line 

of pay ca;le in MBA and other orgaiiisations like Police Wireless. 

Through my above-mentioned grievance application. I sought for 

re'ision of Pay Scale! Promotion Status and/or benefits on a par with 

DFOs (T), as because of in this Oraanisation - Tele Communication 

Cadre-. from the joining date in service, AFOs (T) have been 

petfonning the duties and functions as are being petfoimed by the 

DFOs(T). 

2i) 
Through my above-mentioned grievance application, I sought fo 

revision of pay Scale/ promotion status and'or benefits on a par with 

DFOs (T) who arc working in our Telecommunication Cadre of this 

same Organization. 

27) Through thy above-mentioned grievance application. I sought for 

revision of pay scale! promotion status and/or benefits, but never on the 

lines of other Organizations. 

Ii 

jr1ct  
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A copy of the above-mentioned grievance representation dated 27.07.2004 

and a copy of the memorandum dated 07.11.2003 are annexed hereto and 

marked as Annexuj'e-'B' and 'C respectively. 

4.4 	That your applicant beseech Upon Your Lordships that the facts and• 

circumstances of this case may kindly he thoroughly examined whether the 

benefits in service (i.e. Scale of Pay /promotioniACP andior others) for AFOs 

(1) may kft diy be considered on a par With DF'Os(T) since in this organisation 

Tele Communication Cadre,. AFOs (T) have been peifomiing the duties and 

functions as are being perfoimed by DFOs(T)." 

4.5 That your applicant states that the above-mentioned grievance application dated 

27.07.2004 has been rejected by the respondents concerned side their reply 

memorandum dated 27.09.2004 wherein they have repeatedly denied that nature 

of .  works /functions idutics and. level of rcsponsibi1itis for DFOs (T) and AFOs 

(T) arc same and equal. 

A copy of the above-mentioned memorandum dated 27.09.2004 is 

annexed hereto and marked as Annexure- ' D'. 

4.6 	That your applicant slates that with reference to the above-mentioned 

memorandum dated 27.09.2004, he submits through proper channel his 

representation dated 28.02.2005, addressed to the Respondent No. 1, inter alia to 

the followina effect: -  

2. The followings copies/records substantiate that nature of works/ functions 

duties and level of responsibilities of DFOs(T) and AFOs(T) are 

same/equal:.- 

a) Copies of the Daily Station Diary wherein duties/workg/ 

I 
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• responsibilities as peifonned by AFOs (T)/DFOs (Tj are made 

entry for office-records. 

Copies of the DTRs, which also eident that nature 'of works/ 

functions/duties and level of responsibilities foi DFOs (T) and 

AFOs (T) arc same and equal. 

Copies of the Duty Roster wherein Morning or Afternoon or Ninht 

or General-Shift duties as assigned for AFOs (T) 1DFOs (T) are 

memicrned. 

Copies of the Monthly Merit list wherein records of Month wise 

output of the duties/Responsibilities as done by AFOs(T) & 

DF'Os(T) are mentioned. 

A copy of the latest Seniority List of AFOs (T). which indicates 

numbers of AFOs (T) v'orking in this Organisation is about 250. 

Copies of the latest Senioiitv List of DFOs .(T) which indicates 

numbers of DFOs'(T) workina in this Oruanisation is about 800. 

ç) Book otR&AV (Recruitment Cadre and'Service) Rules.. 

h) Book of our Departmental standing Orders. 

3. 	1, therefore, beseech upon Your Honour that I may kindly be 

supplied the above-mentioned copies (as mentioned in Para 2. of 

this representation) whichi are required to approaclithe appropriate 

forum for rcdrcssal of my grievance (in the above-mentioned 

matter) in accordance with Law. as direction given in the Order 

dated 08.06.2004 passed by the Honble TribunaL Kolkata in the 

matter of O.A. of No.41 R/2004" 

10 

copy of the abovementionecl representation dated 28.02.2005 is 
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annexed hereto and marked as Annexure-'E'. 

4.7 	That your applicant states that till date respondents concerned do not supply to 

the applicant the above-mentioned copies which substantiate that, nature of 

works/functions /duties and level of responsibilities of DFOs (T) and AFOs (T) 

are same and quai. - 

4.8 That with reference to the para 1, 2, 3, 4, 5, 6, 7, 8, 9 and 10 of the above-

mentioned memorandum dated 27.09.2004 your applicant states that your 

applicant denies and disputes the correctness of the statements andfr allegations 

andlor contentions as made therein the memorandum dated 27.09.2004, saie and 

except what are matters of records of the case. S 

4.9 That yur applicant once again repeats and reiterates that it is crystal clear fIom 

the records of the case that nature of works/functions/duties and level of 

responsibilities of DFOs (T) and AFOs(T) are same and equal. 

4.10 That iour applicant once again repeats and reiterates that it is c.rvstal clear from 

the records of the case that respondents concerned received grievauce 

rep1esentatioas from a iare numbers of AFOs (T) in the said matter that nature 

of works/functions/duties and level of responsibilities of DFOs (T) and AFOs (T) 

are same and equal. but Ak/Os (T) are paid salary in the scale of pay Na. 4000-

100.6000 instead of Rs. 5500-175-9000 and AFOs (T) are promoted to the rank 

of DFO(T) instead of FO(T). 
* 

4.11 That your applicant further beg to say that in the similar facts and circumstances, 

the respondents Union of India consideiing the performance of similar nature of 

job, duties and responsibilities both by the incumbents holding the post ofATO 

atci c ~ 
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i.e. Assistant Technical officer as well as by the Technical -Officer in the 

respondents organization have extended same pay and scale of Rs. 8.000-275-

13,5000!-, although the recruitment conditions/recruitment qualifications. 

Recruitnient Rules and rank and status are different ven then the Govt. of India. 

more particularly the respondents U.O.I have cxtcndcd same pay scale only on 

consideration to the fact on both the cadres of Assistant Technical Officer and 

Technical Officer are discharging similar duties and responsibilities. On the mere 

perusal of the recruitment 'rules of the cadre .of Technical officer and Assistant 

Technical Assistant Officer it would be evident from the Recruitment 

qualificatiori and Recruitment Rules are different and both the cadrãs indicated 

above are govern by the separate recruitment rules, but the respondents 

department on consideration of the fact etc-iidcd the same pay scale. of Rs. 8000-

275-13.5000/- to the cadre of Assistant Technical Officer: which is allotted to the 

cadre of Technical officer. The applicant's being similarly circumstanced entitled 

to similar benefit of pay scale of Rs. 5500-9000 which is allotted to the cadre of 

DFO in the light of the decision taken by the respondent.s for allotment of higher 

scaleT to the cadre of Assistant Technical Officer, therefore denial of the benefit of 

the pay scale as prayed by the applicants is highly arbitrary and the same is 

'iolative of Article 14 of the Constitution. 

A copy of the notification dated 25.05.2001 is enclosed as Annexure-F; 

4.12 That it is stated' that the applicant being similarly circumstanced like those of 

Assistant Technical Officer and cannot be denied the benefit of higher pay scale 

of Rs. 5500-900() which is allotted to the cadre of DFO following the 

recommendaiion of the 5th  Central Pay Commission, therefore denial of he 

afOresaid pay scale to the applicant has led to hostile discrimination.. 

J4a cJa2 
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4.13 That it is stated that incumbents holdinQ the post of AFO having limited scope of 

promotional avenue i.e. only 30% post 'are being allotted for the' purpose of 

uromotion from the cadre of AFO (T) to the cadre of DFO (T), whereas, 

respondents Union of India on the other hand provided 80% post on promotion 

from A1O to Under Secretary and restricted the quota of promotion to the extent 

of 20% even from the hiher cadre of Technical Officer in the matter of 

promotion to the cadre of Under Secretary. Therefore 'it appears that the further 

discrimination is made in the matter of promotional avenue stated by the 

respondents department for the cadre of AFO(T) which is restricted to, only 30% 

of the vacancies occurring in a particular year in the cadre of AFO(T). Be it is 

sated that AFO(T) are discharging the similar duties and responsibilities of DFO 
S 

(1'). Therefore the present applicant is similarly circumstanced like that of ATO 

are also entitle to rurther promotion to the cadre of FO(1) and as such 

respondents are duty bound to enlarge the scope of promotion to the applicant for 

providing at least 0% post of FO(T) in favour of the incumbents holding the 

post of A170(T). otherwise it will lead to further discrimination in the matt çr of 

promotion. 

4.14 That :our applicant begs to submit that while on the subject it needs to be stated 

that during their visit at \IS. Agartala in the nionth of Noeinbei1Deceinbcr-

2003. in reply to the grievance of Shri Sanchavan Mukhopadhyay, AFO(T) in the 

above-mentioned matter. Shri P. V. Kumar - Additional Secretarv(Tele) and Shri 

Mann an Director (TM)' also have admitted that the arievance of AFOs(T) is 

genuine and the POSLS of AFO(T) will he abolished and all AFOs(T) will he made 

DFOs(T). 

7KLaA 
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4.15 That this application is made bonafide and for the cause of justice. 

.5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

	

5.1 	For that the applicant joined in this Orgathsation as Assistant Field Officer in 

'i'eie-Communication Cadre (hereinafter :MO(Ty 
) on 03.05.1993 and from 

- th joining day on 03.05.1993, he has been carrying out the duties and 

rcponsibfflties of Deputy Field Officer (Te1e-Cornmuniction Cadre) 

(hereinafter' DFO(T). 

	

5.2 	For that, staffrnember of the post of AFO(T) has been peifonning the duties of 

same and equal nature of works. as being performed by DF'Os(T), from his 

S 	 joining day in this Organisation. 

	

5.3 	For that, staffmcmbcr of the post of AFO (T) has bccn carrying out equal 

responsibility, as being carried out by 'DFOs(T). from his joining day in this 

)rnanisatirrn 	 0 

5.4 For that superior Officers assess the quality and stan1ard of performance of the 

staffmembers of the post of AFO (T)plac.ing them in the same merit list of 

DFOs(T). 

.5 For that superior Officer assign morning Or afternoon or night—shift duties or 

general duties for the staffmembers of AFO (T) placing them in the same Duty 

Roster of DFOs (1). 

5.6 For that shift Duty Officers allot the same nature of works in the Daily Station 

Diary for both AFOs(T) and DFOs(T). 

5.7 For that, from his joining date- in this organisation. AFO(T) perform the duties 

1 	Ciia 
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within the same Roster of DFOs(T). 

5.8 For that from his joining date in this Organisation AFO (1) starts petfoiming the 

said duties in the practical work fields and receive salary in the scale of Pay 

Rs.4000-100-60001-. Whereas from the joining date in this Organisation, the 

directly recruited DkOs(1) can not perform the said duties in the practical wcrk 

fields but receive salary in the scale of pay Rs. 5500 - 175 - 90001- from the 

Joining dale in this Organisation. 

5.9 For that the directly recruited DFOs(T) are placed under Training at the Training 

Cenlre for the period of Ten months, to be acquainted with the said duties. After 

completion of the said ten months training the DFOs(T) are posted to the practical 

work fields to peifoiin the said duties and functions as are being peifonned by the 

AFOs(T). 

5.10 For that, in this organisation the claim of ATOs - Gazetted Officers-, as 

mentioned hereinabove, has already been approved at par with TOs but the claim 

of AFOs(T) - Non-Gazetted Officers - as mentioned hereinabove, has not yet 

been approved at par with DFOs(T). 

• 5.11 For that. wide the general circular being memoandum No. 7/1/2002-WR-Te1e-

3.915 dated 18.04.2002 also, it is ex-fãcie clear that a' large number of AFOS(i) 

posted at outstations and Hqrs., submitted their jievance applications to the 

respondents concerned in the matier of the Mievance of the applicant. as cited 

above, as because of from the joining day in service as AFO(T) in this 
• . 

	

	organisation, they have been canying out the duties and responsibilities of 

DFOs(T). 

5.12 For that the respondents concerned erred in law in 'not considering the factors 
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even what are matters of records of the case and which substantiate that nature of 

works/functions/duties and level of responsibilities of DFOs(T) and AFOs(T) are 

same and equal. 

5.13 For that, on the name of reply. thd respondents concerned communicated the said 

impuied memorandum dated 27.09.2004 only but it cannot be said that they 

dispose of the matter of the said giievance application dated 27.07.2004 •in 

accordance with law. 

5.14 	For that the issuance of the impugned memorandum dated 27M9.2004 'is 

erroneous. misconceived and clearly shows the non-judicious attitude of the 

respondents concerned towards its subordinates. 

5.15 For that, the respondents concerned did not dispose of the said grievance 

application dated 27.07.2004 of the applicant in accordance with law and as such 

- the respondents concerned did not heed, to comply the direction of the order dated 

08.06.2004 passed by the Hon'ble Tiibunai, Kolkata Berih in the matter of 

AFO(T)!O.A. No. 418/2004. 

5.16 For that, the respondents concerned did not consider the folloving records of the 

case, which substantiate that nature of works! functions /duties and level of 

responsibilities of DFOs (T) and AFOs (T) are same and equal: - 

Copies of the Daily' Station Diary wherein duties /works /rcsponsibilitics as 

peiformed by AFOs (T)/DFOs(T) are made entry for office-records 

Copies of the DTRs which also evince that nature of works/ functions/duties 

and level of tesponsihilities of' DFC)s (T) and AFOs (T) are same and equal. 

(c)Copies of the Duty Roster wherein Morning or Afternoon or Night or General- - 
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Shift duties as assigned for AFOs(T) /DFOs(T) are mentioned. 

d) copies of the Monthly Merit list wherein records of Monthwise output of the 

Duties/Responsibilities as done by,  AFOs(T) & DFOs(T) are mentioned. 

(c) Copies of the latest enioiity List of AFOs(T) which ifldicates numbers of 

FOs(T) working in this Organisation is about 250. 

Copies of the latest Seniority List of DFOs(T) which indicates numbers of 

DFOs(T) working in this Organisation is about 800.. 

Book of R&AW (Recniitment, Cadre and Service) Rules. 

(Ii) Book of our Departmental standing Orders. 

5.17 For that, the respondents concerned erred in law in not considering the basic 

principle of pay fixation that the pay is normally fixed at the minimum of the pay 

scale relevant to the post; how&er. for certain posts provisions exist for fixing 

the pay at a higher stage than the minimum depending upon the qualification and 

experience of the candidate. - 

5.1.8 For that, the resnondents concerned erred in law,  by repeatedly denying the ver 

object of the case that nature of works/functions/duties and level Of 

• responsibilities of DFOs(T) and AFOs(T) are same and equal. 

5.19 . For that, the resnondents concerned erred in ia,w in not considering the basic 

principle of Equal Pay For Equal Work and the basic principle of pay fixation 

in the ahove-mentiofted matter of A11Os('l'), non-gazetted officers, but which 

have been followed in the matter of ATOs. gazetted officer as mentioned 

above, who are working in Ihe same Tele-Cornmunicatiun Cadre of ibis same 

organisation. 

5.20 For that, each and every Rul/principle in Government service should be 

7KXfr 
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followed and/or applied for each and every Govermuent servant irrespective post 

of Gazetted or Nan-Gazetted. 	 .. 

5.21. For that on this or that pretext making of reply and issuance of the memorandum 

dated 27.09.2004 can not and could not justify the action of the statutory 

functionarics and/or authorities discharging quisi-judicia1 duties and functions. 

5;22'. For that, authorities concerned did not consider the entire aspect of the matter in 

• its correct perspective while passing the said impugned memorandum dated 

• 27.09.2004. 

5.23 For that,, no authority acting bonafide, on good faith and on consideration of the 

relevant facts to the exclusion of irrelevant ones, can or could do the said 

impugned memorandum and reject the representations, as in the instant case, 

save and except on consideration of some extraneous facts and factors. 

5.24 For that, when statute requires something to be done in a certain manner the 

same has to be done in That manner alone and any other mode of 

peifonnance and' or deiation thereof is stictly forbidden by law. 

5.25 For that the acts and acth4ties on the part of the statutoty authorities are in gross 

'!violation of the principles of natural and procedural justices as also the principles 

enshrined under Articles 14. 23 and 300A of the Constitution of India. 

5.26 For that, reason is a sine-qua-non for passing the quasi-judicial ord& which is 

very much absent in the, instant case. 

5.27 For that, considering the gravity and densit . of the matter.thiw Hon'hle Tribunal 

should interfere into the matter and pass appropriate Order for the ends of 

Justice. 

3Q 	d 	L 
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5428 For that applicants are similarly circumstanced like those incumbents holding the 

post of Assistant Technical Officer in the respondents department and as such 

entitle to similar benefit. of liiher pay scale of Ra. 550Q-17-9000 thstead of 

4000-100-6000, which is allotted to incumbents holding the post of DFO (T) 

since the applicants orking in the cadre of AFO (T) arc discharging the similar 

nature of jobs. duties and responsibilities like those incumbents holding the post 

of DFO(T). 

529 For that, Govt. of India cannot 'make such discrimination in the matter of poiIc 

decision among the similarly circumstanced employees 'working the same 

Department. 

5.30 For that, when the promotional avenue have been enlarged to the extent of 80% 

for the incumbents holding the post of Assistant Technical Offlcr for their 

promotion to the cadre of Under secretaly on the solo consideration that both the 

Assistant Technical Officer and Technical Officer are disoharaing similar duties 

and responsibilities as such applicant is also entitle to similar benefit of 

promotional avenue by enlarging the quota of promotion at least to the extent of 

801.1,6 in the cadre of FO (T) as done by the respondent Departrnettt in the case of 

the Assistant Technical Qfflcer. 

6. 	DETAILS OF REMEDIES EXT-TAT JSTED': , 

The applicant declares, that he had availed of all the remedies available to him 

under the relevant service rules.  

7 MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT: 

The applicant further declares that he had previously filed an application, 

regarding the matter' in respect of which this application has been made but 'the 

ct 
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same was disposed of with the liberty to approach this Tribunal, in event of the 

applicant still aggrieved, with decision of the respondents; 
01 

S. RELIEF(S) SOUGHT FOR: 

Under the facts and circumstances stated above, the applicants humbly prays that 

Your Lordships be pleased to admit this application, call for the records Of the case. 

and issue notice to the respondents to show cause as to why the relief(s) sought for 

in this application shall not be granted and on perusal of the records and after 

heating the parties on the cause or causes that may be shown, be,pleased to grant 

the following relief(s): . 

3.1 To direct the respondents to cancel, withdraw ahd/or rescind the aforesaid 

impugned memorandum dated 27.09.2004, being AnnexureC' Jiereof. 

8.2 To direct the respondents to pay your applicant the service benefits on a par with 

DFO(T) from the date on 03.05.1993 as oft when the applicant joined in this 

organisation as AF0('1) [i.e. from the joining date on 03.05.1993 your applicant to 

be paid the salary in the scale of pay Rs. 5500-175-5000 instead of Rs. 4000 

- 100 - 6000 and your applicant to be promoted to the rank of FO(T) instead of 

DFO(T) and as such all the service benefits including ACP to be paid 'to 

your applicant on at jar with DFO(T). . . . 

8.3 To direct the rcspondcntsto produce entire records of the case including the rccords 

of the observations/ reports of the Tele-Communication Cadre. Review Committee 

and the records of the following copies /office records from the date on 03.05.1993 

as on when the applicant joined in this organisation as AFO(T) for adjudiation of 

the points at issue:  

• 	1) Copies of the Daily Station . Diary wherein duties/works:f 

responsibilities as peifomied by AFOs(T)'DFOs (T) are. made entry 

cAg- 	tY'- 
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for office-records. 

Copies of the DTRs which also evince that nature of works/ 

functions/duties and level of responsibilities of DFOs (T) and AFOs 

(T) are same and equal. 

Copies of the Duty Roster wherein Monthig or Afternoon or Night or 

General-Shift duties as assigned for AFOs(T)/DFOs(T) are 

mentioned. 

Copies of the ionth1y Merit list wherein records of Morithwise 

output of the Duties! Responsibilities as done by AFOs(T) & 

DFOs(T) are mentioned. 

Copies of the latest Seniority List of AFOs(T) which indicates 

numbers of AFOs(T) working in this Organisation is about 250. 

Copies of the latest Seniority List of DFOs(T) which indicates 

numbers of DFOs(T) working in this Organisation is about 800. 

7 Book of R&AW (Recruitment. Cadre and Service) Rule AFO(T). 

tO Book of our Departmental Standing Orders. 

• 8.4 That the 1-ion'ble Tribunal be pleased to declare that the applicant is entitle to the 

benefit of pay scale of Rs. 5500-175-9000 instead of 4000-100-6000 at par with 

DFO (T) and other similar service benefits at par DFO(T) from the date of initial 

appointment to the applicants, in the manner it is granted to the erstwhile ATO. 

8.5 That the respondents be directed to enlarge the quota of promotion to the extent of 

800/6 in the cadre of FO (T) to the cadre of AFO(T), in the light of the decision 

rendered by the Department, in the cadre of ATO 

8.6 Cost of the application. 

. 7 And to pass such further or other Order or Orders and/or Direction or Directions' 

as to this Honble Tribunal may deem fit and proper. 

3t eJ 
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9. INTERIM ORDER. IF ANY. PRAYED FOR: - 

PendinQ final decision on the application, the applicant seeks issuance of the 

following Interim Orders:- 

An injunction do issue restraining the respondents from giing any effect 

or further effect to the said ixnpunged memorandum dated 27-09-2004. 

An injunction do issue restraining the respondents from filling up the 

• vacant posts of FO (T) on promotion from the staffmembers of DFO(T) 

who joined in this oraganisation directly as DFO(T) , whose seniority date 

is on or after the date otsenoirity of your applicant 	on 04.02.1991. 

10. 

This application is filed through Advocates. 

Ii. 	Particulars of the LPO, 	 V 	 V  

I. P.O. No. . 	• 	: 	j 	. 
Date of issue 	V 	 : 	ri" 	V 	 V 

V  iii) 	Issued from 	V 	
: 	

'. G, 	 V 

iv 	Payable at 	 : V 
	 p- 	'• 

12. 	List of enclosures. 	
V 	

V 	

V 

As given in the index. 	
V 	

V 

a 
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VERIFICATION 

I. K. C. Swain, son of Shil Syarna Sundar Swain, age 39 years, working as 

Assistant Field Officer (Telceommunication Cadre), presently in the office of 

Deputy Commissioner. Special. Bureau, Gangtolc, Sikkim, resident of Mahula 

Pall. P.O. Arakhanur via Ballipadar. Dint.- Ganjain, Orissa, Pin - 761117, do 

hereby verify that the contents of Paras I to 4, 6. 7, 10, ii and 12 are true to mv 

personal knowledge and Paras 5,8 and 9 believed to be true on legal advice and I 

have not suppressed any material facts. 

And I sign this verifation on the JJ' day of May 2005. 

S 
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CENTRRL RDMINISTRATIVE TRiBUNAL 
• CALCUTTA - BENCH -- 

No.O.A.418/2004 	 -. 

AV, n  exii te,  -,A 

Data of order : 8.6.2004 

Present : Hon'ble Nr.. Nityanonda Pruty, Judicial fiembor 

-. 	HQn'ble Fir. N.O. Oayàl, Adiinjstratjva Member 

KAILASH CH. SWAIN 

OF INI. & OTHERS 

For the .appllcont 	: Mr. S.'K. Outta, counsel 

For the ro8poncien, ; Fir. B. ,Debnath, COUflO1 

Nityarianda Prusty, O.M.  

Heard hr $ K Dutta, Id counsel for the applicant and 

Mr. B.. Oebñdth, ld. counsel for the rospondenta. 	Mr. Dclbnath 

-. tiles fmo of Appearance in the -court today and prayaj time to 

file reply.. 	 • 	,-. 	 - 	- 	 - 

Mr.. Dutte, Id. counsel for the applicant submits that 

tho applicant wants to withdraw this 0 A with liberty to file 

a detail representation before the competent authority hlhlIoht1ng 

all his grievances,enclosing copy of different circulurs/ ordëra/ 

• decisions on which he relle8 upon in support at his contontjon - 

and the respondents may be directed to cons.ider and dispose of 

his representation uithln a Btipulotod. par jod by 'pas-sinq a reasoned 

• 	anc, appakingoder in accordance with law. 

Ld. counsel for the : reaponlde)t6, Fir. Oebnath raises 

prel:iiinery' objection regarding..malntalnabiijty of 'tho 0. A. 

at Calcutta Bench of th- 'Tribunal. SInCe learned counsel for 

pplicant is •withdrawlnq the present appUcation,we are 

Jqot'i. 'lined to make any. bservation-•on the point of jurisdiction. 
• 	 , 	 ., 	 : 	 '.' 	 ,:' 	 • 	 , 	 "• 

; )Considerincj the subaissiona made by the id. äounsel for 
/ 	 / 	 • 	 • 	 - 	 ' 	 • 

IL 

$\f 	SJN\ 	
C on t dv, • .2 

CV 
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eg\ 

both 8ides the QR. is dismissed as 'tjjthdraunl.. No order as to 
Costs. 

5. 	Houever, the applicent 13 atliber.ty to file a detaIl 

representation hIhllgh ting all his.. grievances before the 

repdent Nos,1 and 2 BnClos Ing Copius of relevant circulars/ 

office order5/decs ions on uhich thu applicant roijus upon in 

Support or his ciajm,withjn aporiod of 6 weoka from today. In 

case such represotatj 	is filed, the respondent Nos.1 and 2 

are directed to Con5jder the 
said rcprésgntatjun and dispose of 

the same by passlt 	a reasonodànd . dakjn 'order, wi th in a period 
of 2 months Crom the date of reeipt or such repreantatjon. It 

is made clear that we have not gone into nor ob5rvod anything 

on the merits of thu case. After disposal of the r9pre5entjon 

in case th a app1jcant has any further grievance in the rnatte 

or if ho is apy:..way aggrieved by the dac1Ion of the concerned 

author it i8, he is at liberty to approacil the appropriate forum 

for redresa1 of his griuvances in accordance uith lau. 

lIE MER A) 

/ D' of 	n1tofl 01 (c) 	
pon for C0p7 .

....... 

;   

ye 	
•m 

 
%he appIkut ''TT 	 .. 	j ... 	: 	

0• •  . 	 - 
• 	 . 	 • 	 - 	 , 	 0 	 . 	 S  

'1 

• 
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TO 	 •V•VVI 

THE DEPUTY COMMISSIONER 

SPECIAL [UREAU 	 I 
GOVERNMNTOHNOIA 	 I  

GANGTOI0IKKIM1 

- 	
•VV.V 	

V 

-• 	 Sub: ir the mattei -  of AF0(Te1e)/0A.No.41812004. 

--------------------- ------------ 

in compliance v ith the direction contained in the Ct dci passed L,v 

the Hon ble Tribunal 	oU ata Bench I am u'icIuslng herewith my 
• 	

V 	
evance applications addressed to the SecretarS' ándJointSecrcta:v (Peis) 

V of our Depar trnen . 

V 	 2. In respect of above , your r1eessary actic)('i is earnestly requested. 

• V 	

V 	 V• 

- Thanklncj YOU, • 	 I 

V . V Enclo: M Above. 	
V 

Date: 2O7.04 
V 	 . 	

:•V 	 V 	 Yours faithfully 
• • 	• 	Place: SB, Gangtok.  

' ck1 
V 	 V 	 V.:. 	 V... 	 •••• 	 - 	 (K.'C.SWAIN) 	V 	 V 

• 	 V . 	 • 	 V 	 • 	 .. 	 V 	
AFO(T) 

It) No. 03552-E. 



To 
The Sec'taxY(R &AW) 
Cabirt ecietariat 
Govemclent of, India, 
Room No.?, Bikfle r Ho use(AnrB Xe), 
sbaujaian Wad, New £2.12i-110019 

Sub :- Pnyer for a Natuz1 Justiee dn'the mritter of 
beneli.'ts in sorvtce (i80. scale of pny/jirootion/ 
ACP zmd' others) for AFO(T) to ce eoflsidEI xed to be 
equivalent toDFO(T) or our Organisrttton. 

3 i r, 

I aci enclosinZ bexewtth the xerox copy of the orcr 

passed by the Hcii'ble Central Ad1inistratii'e Tribunal, 

Calcutta inch on 08-o6-200 in the cirttter of AFO(T)/No. 

o .A .+1 8/20013.. 

2, 	fly resectfu1 suLjSbjOheXeUnO1 Is for favour of 

a kind pensctl and sycipctthe tic considertttion of Your Honour, 

please : 

t) 	I was appointed as AssisVint Field Officer in Tffle- 

eoomuflicflti-Cfl cadie (bei'eiflafter'AFO(T), in ils. 1320-3p'-

1560 	_I+O_20)40(pze-n2vise1 scale of pay), Vie office or r 

dated 05-04-1993 anc waS posted at SleCirtl i3UrrtU, Jn.omu, 

KaShtir where I joined on 03-05-1 993 in this organisation. 

 I an pxsefltly working at SeCialbuieaU, Uangtok, 

kin uncle r the office of 	ccicitssione r, 3p3ci'*11 13UI3r1U, 

Kolkctta. 

I sbfl cp1ete tive years of ny seivice to this 

orgnnisatt as AFO(T) on 02-05-2005 and as such f.c.P •  f ol  

this applicant will t>3 effective fron the next date of jnce 

nent on lSt'I1CLY,2005. 



- 	
/ 

Since my joining clay on 0305-1993 in this orar1tsation) 

I have been 	rforthg the dut1s of pUty Field Officer,  

of Tele communication Cadxe (heieinaj'ter 'DFO(T). 

In this Orinisrttion ooth AFO(T) and DFO(T) have b3en 

.pe ro niing the duties of same and e quni flritue of wor1s, 

In this ornisation Lth AFO(T) and DFO(T) have been 

car -ying out the same nrtuxe of wrks rtn(,j equal Ispoflsibi1jty, 

since both AFO(T) fld DFO(T) Pefform sara and equa' 

natuxe of woxks, Superior Officers assess the qUality and 

Standard of ..erfomnnce of both AFO(T) (md DFO(T) placing 

them in the same Me nt List. 

Xr AFO(T) and DFO(T) have b.en 1xrfoming t1 

duties within the SflUO fljSter. 

From the joining day in this organisatjc, AFO(T) 

starts performing the said duties in the pmcticnl work fields 

an xeceive salary in the scale of pny F. 4000-1OD699D(j.e. 

Fe vised of pay as PerC 3(kvised Iy) Ru3-es 1 1997). 

The directly xecruitect DFOS(T)are pin.ceci. un 

Training at the Training centre for the Period of Ten months, 

to be acquainted with the said duties, 

After completion of the said ten months trinlng 

the DFOS(T) axe pos ted to the practical work fields tO pe rfom 

the 4taid duties and functions as iie bsthg perfoxtd by the 

AFOS(T. 



LAL 

- pfl-3. 

Foc1 the joining day at Se rice in this organisation 

diiectly xecuited DFO5(T) can not i-.eiforn the said 1utjes 

in the pxicticctl work f .ielñs but xceive salary in the scale 

of pay s. 5500-175-90b0(i.e. Rvisecl ScaJ. of pay as ie r 

CC(visect pay) Rules, 1997) from the joining tiny in this 

o rganisation.. 

In this orgtnisrttiOfl, AFO(T) is prootd to 'O(T) 

and &O(T) piotel toFO(T). 

Post of FO(T). i a GrouI- post and tI post of 

AFO(T) is a GroUP-C post. 

xv i) 	'4h iJI on tha s U b je C t. 1. t nec its to be Li lu s t r ted he n 

another sjnjjjtr case o ".&qUalprtY f o r Equal WOt that l)ld 

with the ssistnnt Technical Qfflcers(be iein'fte i ATO)who 

n 	working in this :b±nisatiófl in TolecoUfliCatiO (die. 

arlie r, the. scale of pay for ATO and Technical 

0fficer(beI'ètha1tr TO was not sace. 

xarliex, ATO would ue rocnote.1 to the po5t of TO 

arid TO would be prociotc 1.1 t0 the post of Under ofiecietaxy. 

In this organisatiC' ooth ATO and TW carry out the 

srtoe nrttuie. of woxks and equal xesponsibility 



1' 
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The b3n,fjtS for ATOS(i.o. Scn:Le of Pi/pr6c1otiôn/cp 
aflclo.ther),asc3jiimet by the ATOs, have been jprov.i 
at per with TOs. 

Pxesentj..y Scn1of pay for ATO Mid TO is sacie nnj 

t)otLi ATO 	rtii3 Procioted to thepost of unler 3ecretnry. 

4 

on the Principle of tqtli pay for Equal work' the 

cl-tim of ATOs,GatLod ,Oificex, as tenticnod hetein-tijove, 

has been approved a t par with TOSbut on the Sthil 

 

-  tr prin- 

ciple ofqual pay forqualwoj , the cl'ith of ,  FOS(T) 

Nofl-Gazttec1 Office rs as cientithed and he i th$rtooVe, br 

not oeen xcocifled and/or appxved at par with DFOS(T). 

In compliance with tbO direction 	 ii 

the Lciorafld 	ctatod 1 9.09.2903 I suoij ciy grievance  

ap.Llicatjon in We ahove clatter through props r ch -tnnel 

finial.ly on 29.09.2003 . 

Through the ruoranducl dnte 07.11.20o3, it is 

intimated that the matter, igai'iing scale of pay for Ai?O(T) 

in us. 5500-175-9000 irztead ofi. +000-100-6Oo ani AFO(T) 

to ue promoted to the xrink of, FO(T) instead of DFO(T), 

has ten examined under 

dated 18.0+.2oo3. 

A copy of tie tcloxtndum dritad 07.11.003 is 

anne xe d Lie re to 

contj. .p/5. 
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In this Cfl text, I beg to State that the 'e is no 

such type of order or aciom-nd =1  bing No. 7/1/2002-wa- 

le-3915 dated 18.3+.2003, has ever been cirulrte in 

our cparto3nt. 

ThroUgh the xa3. circu.1r 1)3 ing rior'nctuc 

N 0.7/1  /2002-uj-Te3.e -3915 date I I 8-&-F-2 002, it hns been 

stated that a larEp nulaoer of repxesentations, have been 

received froQ AFOs'(T) posted at outs tati'is anci Hqrs, 

requesting for revision of.payscale on the lines of pay 

sca3J3 in MIIA and other orgrinisations li 	police Wire].e ss. 

Through my above cntirE d grievefl(e aiii-ilicatior, 

I sought for revisn of pay 	/potton statu3 and/ 

or benefitS on the lina of 'iqual pay for iqun.l work', 

Through my above-niord grievonce applicatIon, 

I sought.for revision of pay scrUa/proQotion status flnd/ 

or berefits 	on a par with DFOS(T) who rue working in 

and/or within tW sru Te2.e cocuaunication Cadre of .  this 

same oiganisation. 	 H 

Through tay ibove-cntiord grievonce application, 

I sought for revisjonôf jay scale/prociotion status an1' 

or nofitS, tbut rver on the lines of other oxganisation 

Conb, P/6e 
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3, 	in th 	 beseech upon y'oUr Honour 

So that the fcts and of this cnse cny kthc.Ily 

be thorougily exaciircI whe the r the benefits in service(j.o. 

scale of pay/.rootion/koP dnd'otes) for AFOS(T) riy be 

consie red on a ar with )FdsI), since in this org nistii -i 
k 

Te13 C1C1UfliCfltiOfl cadi, AFOs(T)hav3 been pe rfortiing the 

duties an1 functions asi..are bèirig pe r±ond by rFOs(T). 

1 consicierin the grnvity and cn$ity of the mri 

Your HoflUr:i3 , 	 interfere 

into the tatter 'Vld jio.ss rtiijroijriath Or ioi. th enjs of 

3ustico . 

5. 	Praying a kird heart and s.yprtthe ti0 consje rntion 

of Your Honour, p13se. 	 -' 

ji•: nclo :-. AS above. 	 - 

Dated :27.7-l/ 
YoUzS Faithfully, 

klace 2 S.3, Gangtok. 	 t.ci 

( 	K .0 • 31,JA fl.J 	) 
AssistantFiei Officor(Tal 
S1ecinl BUxertU, Gnngtok. 
I.J.No. 03552- 
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V ':• 	 Goverrimentof India 

ID 	
Cabinet.  

New Delhi, th,6 

SERET 

27SEP 2004 
MEMORANDUM 	

\ 
Subject: Representation of Shri K.C. Swain, 

	

/ 	 ofpay scale of AFO(T) at par with DFO(T). \/ 

Please refer to your representation dated 27 704 foarded by Commissioner, 

	

/ \ 	SB, Kolkata vide memo No. 65/2/20G4..Kol(Per) dated 11.8.04 addressed to the 
Secretary in pursuance of Hon'ble CAT, Kolkata Bench order dated 8 6 04 in OA No 
118/2004ontheabovesubject 

The points raised in ot.ir repeentthion have been consideredlexamined 
comprehensively. PoiM-wise reply to your representation is as under 

Para 2 (i), (ii) & (iii) 

Being factual in nature, these parasrequireflocolnlnents. 

Para 2 (iv), (v), (vi), (viii) & (ix) 

Your contention that AFOs(T) arc perfoming the duties of DFOs(T) and both 
AFOs(T) and DFOs(T) are performing the same type of work is not factually correct. 
The duties of AFOs(T) and DFOs(T) are different and not comparable. As per R&AW 
(RC&S) Rules, 1975, both these posts belong to Teecominunication Cadre. The post of 
AFO(T) is a feeder grade post of DFO(T). The minimum educational qualifications 
prescribed for direct recruitment to the post of DFO(T) are higher than that of AFO(T). 
The minimum educational qualifications required for direct recruitment to the post of 
DFO(T) is "Degree in Science of recognised University with Physics and Mathematics or 
Diploma 	(T1iree 	years 	duration) 	in 	TelecomrnunicationlRadio 
Engineering/ElectronicilElectronjcs and Communications/Electronics and 
Telecommunication or Bachelor in CompiiterAjp1ications or equivalent Diploma of a 
recognised Institution, or Certificate of proficiency Class - Ii examination which is 
conducted by the Ministry". Whereas the educational qualifications for direct 
recruitment to the post of AFO(T) usedto be "Matriculation or equivalent with Diploma 
in Radio Servicing or Radio Engineering or Combustion or Radio operation from a 
recognised Technical Institute, the course covering a minimum period of 12 months". 
DFOs(T) are generally entrusted with higher level of responsibilities in comparisonto 
AFOs(T). The nature of duties/functions of DFOs(T) are quite distinct and cannot be 
equated with lower feeder grade post of AFOs(T). 65% posts of DFOs(T) are filled by 
direct recruitment on the basis of All India Open Competitive Examination and on their 
appointment they undergo specialised training viz. Senior Basiô Communication Course 
for 10 months. Thereafter, they are put on practical oh-job training in various Units. No 
such specialised training is required for AFOs(T) as they are deployed mainly on routine 
trade jobs. It would thus be totally incorrect to say that AFOs(T) and DFOs(T) are 
performing the same duties without any distinction. The directly' recruited DFOs(T) are 
more qualified and attend to the duties of màinténance of various sophisticated machines 
of Telecornmqnication Wing and are also involved in procurement, operation & 

(VC4tX 
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maintenance of Electronics & Telecommunication equipment. Their duties cannot he 
compared with the routine nature of trade related jobs being handled by the AFOs(T) 
which is the lowest grade in the cadre. 

4. 	It is further pointed out that the scales of pay prescribed for various categories of 
posts in our Organisation are based on the recommendations made by respectivoCentra! 
Pay Commissions. The pay scaics prescribed for the posts of AFOs(T) and DFOs(T) by 
the Government based on the recommendations of Pay Commissions from time to time 
are given below :- 

AFO(T1 	 H 	DFO(T1 

Pre-revised 	Revised 	Pre-revised 	Revised 

III Central Pay 	Rs.150-2161- 	Rs.330-480/- 	Rs.210-320/- 	Rs.425-6001- 

Commission 
w.e.f. 1.1.73. 

IV Central Pay 	Rs. 330-480/- Rs.1320-2040/- Rs.425-600/- Rs.1640-2900/- 
Commission 
w.e.f. 1.1.86. 

V Central Pay 	Rs.1320-2040/- Rs.4000-6000/- Rs.1640-2900/- Rs.5500-9000/- 
Commission 
w.e.f. 1.1.96 

Your contention that both AFOs(T) and DOs(T) are performing the duties within 
the same roster and superior officers assess the quality and standard of performance of 
both AFOs(T) and DFOs(T) placing them in the same merit list is also not correct. The 
work and conduct of every official is assessed on individual basis and the same is 
suitably reflected in the individual's ACRs accordingly. This does not have any bearing 
on the prescription of pay scales. 

Para 2 (x) - Being factual in nature, require no comments. 

Para 2 (xi)., (xii) & (xiii) 

Your perception that DFOs(T) on their joining are imparted training to acquaint 
them with the work and duties as are being performed by the AFOs(T) is absolutely 
wrong. Equally wrong is your perception that such directly recruited DFOs(T) cannot 
perform the duties being performed by AFOs(T) in the practical work fields though they 
are getting higher pay scale of Rs. 5 500-9000/- (revised). As already mentioned above, 
the minimum educational qualifications prescribed for direct recruitment to the post of 
DFOs(T) is muc.h higher than the educational qualifications prescribed for direct 
recruitment to the post of AFOs(T. The levels of responsibility and duties of these two 
posts are not cornpáiable. Hence, no comparipn, can be drawn between AFOs(T) & 
DFOsT) 

Para 2 (xiv & xv) Being factual in nature, these paras require no comment. 

/ Para 2 (xvi to xxii) 

I 	 H 



7. 	No comparison can be drawn w 	the supervisory posts of ATO/TO with the 

postS of AFO)/DFOi'). The pre-revised scale of ATO was Rs. 2000-3500/ \vhcreas 

the feeder urade post of FOE) was Rs. 2(u.0-3200/-. The scale of pay fbr both these 

arades was almost identical with the sailie ac of iuèrement. The same Scale of pay was 
proscribed for equivalent posts in other cadres viz. FO/SFO in Junior Executive Cadre, 
Cipher Cadre, Cryptographic Cadre, Calographic,CRF,RAiARO in Economic Research 
Cadre and Technical Research Cathe, L1J1JFLE in nguage Cadre. The V Central 
Pay Commission prescribed the reviscu scale of pay for all these grades viz. 

SlO/ATO/ARO/AFLE as Rs. 8000-13500/- with effect from 1.1.96 bringing these posts 
at par with the post 0fTO/ROIDFLE. Earlier to Vth Pay Commission, ATO/ARO/A.FLE 
were promoted to the post of US afler i cnd.ing 8 years regular service in the grade 
aaainst specific quota prescribed in the recruitment rules. Now w.e.f. 1.1.96, the 
AT0/ARO!A.FLE are promoted to the rank of US after completion of 5 years of 
eligibility service against the said quota prescribed in the rules. In Tclecommunicatiofl 

Cadre, 80% posts of US are earnarked for promotion from the grade of ATO and 20% 

of US from the grade of TO. TOs are appointed directly on the basis of Competitive 
Ex amiration and no ATOs were promoted to the grade of TO even prior of Vth Central 

Pay Commission. However, prior to 1986 50% posts of TO were filled by promotion 
from ATO, 20% by direct recruitment and 30% by dcputationire-CmPlO'Thcflt. On the 
basis of compreiiensiVe Cadre Review and Government orders issued thereon, effective 

from 10.5.86, 15 posts of T04 were abolished and all remaining posts of TOs were 
ordered to be filled by direct recruitment only. Thereafter, ATOs/TOs with 8 years and 5 
years service respectively became eligible for promotion to the post of US(Teie) and 
necessary amendments were made in the recruitment rules accordingly. Subsequently the 
mode of filling up the posts of US from two feeder grade posts of ATO/TO, We 
prosCribed quota were changed as 60% from ATOs and 20% from TOs keeping in view 
the total number of sanctioned posts in these two feeder grade posts. The situation in the 
grade of AFO(T) is quite differcnL AFOs(T) are appointed in the scale of pay of Rs. 
4000-6000/- having the requisite lower educational qualification of Matriculation with 
Diploma in Radio Servicing etc. as prescribed in the recruitment rules. Whereas 
DFOs(T) are appointed with the requisite educational qualifications of Degree in Science 
vjth Physics and Mathematics etc. as prescribed in the recruitment rules. As per 
proviSiofl of RJRules, 30% posts of DFOs(T) are filled by promotion from the feeder 
grade of AFOs(T) and 65% by direct recruitment and 5% by deputationlre-emPlOYThCflt. 
Ihe post of AFO(T) cannot be made equivalent to the post of DFO(T) as the 
qualifications, experience and level of responsibilities and duties of these two posts are 

(lIstlnct and not comparable. 

Para - 2 ( xxiii to x4II 

S. 	So far as,yuur representation dated 29.9,2003 is concerned, it is to inform the said 
representation was not forwarded to the JJqrs. as points raised therein had already been 
examined by us earlier on receipt of various representations and it was not found feasible 

to accede to their request for upgradation of the post of AFO(T) to the grade of DFO(T). 
As aiready mentioned above, the Central Pay Commission constituted by the Government 
horn time to tie is the specialised body to examine the pay structure of the posts jil any m  
Cadre of the departments of Government of India. In this connection, it is further pointed 
out that the pre-revised scale of AFO(T) was Rs. 1320-30-1560-E13-40-2040/- and the 
normal revised replacement scale as recommended by Vth Central Pay Commission and 
as approved by the Government is Rs 4000-100-6 00 
prescnbed. The same scale of pay has been prescribed for equivalent posts  



) 	L( ii CS 
iso. Ii oilier sister O:giuisatiojs viz. 111 and ARC also, the scaic of pay of posts 

of .110 - I cqtnvalcn(t.o AFO is Rs:.40006000/ Only. There is no panty bctwcc 
\i 0(1) and DFO(F) as then lcvcls of esponsibihtics and duties are quite distinCt dud not coiyioarablc 	. 	......... 

...... 	
. 

9 	I lie points I iisd by you I'; ivc becn cic y CXpI imccl ibove In viCw of fd ck
your requ&;1 for graLol ;5ay scil:a applicabic to the posts of DFO(I') 

chnnOL be acccp[cd. 	 . .. . 

1 0. 	This issues With hc approv.a1ofconipetcnt authority. 

(P.K.1:1UR) 
D1RECTQR(pJ) 

(llala.  

( ) DC, S 1.33 , Gaigtok 
US(Pcis.V) 
Director (Teic) 

• 	

. 	 .•! 

/ 

. 	 . 	 . 	 . 	 .., 
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I 	 I 
E To 

The Secret6ry(R &AW) 
Cabinet Secratanat 
Government of India 	

I 

Room No 7, Bikanr House(AnneXe) 
Shhjahan HOELtiCW Oelhi--iOO-2. '. 

THROUGH PROPE? CHtEL) 

Ref : Memoraduifl, dated 2709.1004. 
Sub In thR mattr of bniti' 

iArp rri rrhrc\ to 6e extenaed tLf 

from lihe ioriiv ri sr cj- 	- 

Sir, 	 , 
I am extremely stocked and surprised on receipt of the memorandum 

under-reference wherfl my representation dated 27 07 2004 has been 
rejected flatly denytrg the fac± that naWre of works/functions/duties and 

level of responibilrUes of DFQs(TY and AFOs(T) are same and equal 

2 The followingscopies/records subta sntiate the fact that nature of 

works /funcdons /duties and level of responsibdibes of DFOs(T) and AFOs(T) 

are same/equal - 
Copies of the Daily Station Diary wtiereln duties /works /responsibilities 
as performed by AFOs(T)/DFOS(T) are made entry for office-records. - 
Copies of the DTRs which also evine that nature of works/functions! - 

duties and level of responsibilities 0(.PF0s(T) and AFOs(T) are same and. 

equal. 
Copies of the Duty, Roster wherein, Morning tir Afternoon or Night or 

General-Shift duties as assigned for AFOs(T) /DFOs(T) are mentioned. 
Copies of.the Móhthly Merit list wherei.n records of Monthwise output of 

the DutIes / Responsibilities as done by AFO5(T) & DFOs(T) are mehtione3. 

Copies of the latest Seniority List of AFOs(T) wfich indicates numbers of 

AFOs(T) working in this Organisation is about 250. 

copies of the latest Seniority List of DFOs(T) which indicates numbers of 
DFOs(T) working in this Organlsatiofl Is about 800 

- Book of R&AW (Recruthiient, Cadre arid Service) Rules 
Book of our Departmental standing Orders. 

3. I , therefore bsch upon YourI-Honour that I may Idr'idly be 
supplied the aboje-menboned copies (as mentioned in Para 2 of this 
representation) wt1tch are required to approach the appropriate forum for 

redressal of, my gneiance (in the ab mentioned matter) In acordance 

with Law, as direction given in the Order dated 08 06 2004 passed by the 

Hon'ble Tribunal , Koikata in 
r the matter of O.A.of lb 418/2004 

Date : 
	 - 	

Yours faithfully 

Place SB,, Gangtok. - 	 (K.C.SWAIN) 
AFO(T)/ID NO.03552-E. 
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• CADRE SflENGTh OF THE T ECOMUrflCAfloj CADR I 	
OF TEE RESEARCH MW ANALYSIS WING AS AMENI)&D 31 

" NOT 1CATIONDATEi) 25.51001 

A5 
.:... 	 I ______________________________ 

•S.NO. Designation 	 Scaleof Pay 	P.rmanent Temporary Total Remarks 
L' 	 I 

I Jomt8ecreteiy (Telecomnuinication) 	RI.18400-500-fl400 	- 	I . 2 Dueoowicon) 	 Rz.16400-450-20000 	1 	4 	5 

	

R.&12000-375-16500 	5 	3 	8 'ZUnderSecretyCreleconuuunjcation) 	'Rs.10000-325-15200 	16 	14 	30 ''5 '  Technical officeeleoonicaon) 	Ri 8000-275-13590 	21 	- 	21 
offloer('relecu nicatton)R.s 8000-27513500 	75 	36  1,F(ld  

0—  ceiCT m .. 	 Ri 6500-200-10500 267 	54 	321 ' 	8.Dy Field offloerçrelec 	 c 	Ri. 5500-175-9000 769 atzon) 	7 	776 9 Aastt. Field officer( Telecommunication) 	Ri 4000-100.6000 306 	3 	309 
. 	 - 

NotrAnncxure1y above as amended vide Cabinet Sectt Notification No A-I 201 W42187-DOI dt27 389 

(2) 3aiictioned itrengthof pogi of Directozy(TeIe) Field Officiei(rcle), Deputy Field Otlicei1'ele) and Asiutant 
' 	Field Officer (rele) as smended aide Cab 2ect Comgendixn No A-120I 8142187-DOt &2.5 90(F No 115189. k 1 c 	Pcii5)1)Z),t4 

Deputy Becrdaryçrele) as inserted vide Cab SeM Notification No. A-I2.01W4v89-Doz dLZI.5.90 
'(F No 1/5mgpenS) 

4) Aimejr&D'. above as amended vide No.A-12018117/gg.DQj &25.5.2001(JT.No. 1/3t2000-Per.3) 
I 	

I 
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BEFORE THE CENTRAL ADMINISTRATiVE TRIBUNAL 

GU\VAHATI BENCH, GUWAHATI 

OANO. 109/2005 

SHRI K. C. SWAIN 

APPLICANT 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENTS 

IN THE MATTER OF 

Show cause reply submitted by the 

respondenfs against the OA filed by the 

applicant. 

That the respondents have received copy of the OA filed by the applicant along with 

the order dated 25.5.2005 passed by the Hon'ble Tribunal issuing notice to the 

respondents to show cause as to why the OA shall not be athnitted passed. The 

respondents have gone thmugh the OA and have understood the contentions made 

thereof. Save and except the statements, which are admitted herein below, rests may 

be treated as total denial. The statements, which are not borne on records, are also 

denied and the applicant is put to the strictest proof thereof 

That the rspondents beg to state that the OA has been made in support of reliefs 

sought by the applicant by way of grant of pay scale of Rs, 5500-175-90001- of the 

post of DFO (T) to AFOs (T) in the pay scale of Rs. 4000-100-60001- on the ground 

that duties performed by officials in both the grades are the same and equal. The 

applicant has also made submission for direction of the Hi'ble Tribunal for 

production of copies of following documents/office records to substantiate their 

contentions:- 

a Daily Station Daiiy 

DTRs 

Duty Roster 
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Monthly Merit List 

Seniority List of AFOs(T) 

Seniority List of DFOs(T) 

Book of R&AW (Recruitment, Cadre and Service) Rules 

Book of Departmental Standing Orders 

3) That in reply to representation made by the applicant for up gradation of pay scale of 

grade of AFO (T) at pr with l)FO (T), detailed speaking and reasoned point-wise 
Te- reply on points raised by the applicant in hisresentation was given vide Memoranda. 

dated 27th  September, 2004:.s2 t*T:. :(\nexure-D to the OA). The 

applicant has not made any substantial new point in his OA. The contentions made by 

the applicant in the OA and comments of the respondents thereon are briefly as 

under:- 

That detailed Speaking and reasoned 	reply to representation submitted 

by the applicant in compliance with Hon'ble Central Administrative Tribunal, 

Kolkata Bench's order dated 8.6.2004. was given to him 'vide the Memoranda 

dated 27.9.2004. All the contentions made by the applicant for up gradation of 

pay scale of AFO (T) from Rs.4000-l00-6000/- to Rs. 55004 75-9000/- of the post 

of DFO (T) was convincingly rebutted. The applicant has not made any 

substantial new point in his OA. 

That it is denied the duties of AFOs (T) and DFOs (T) are of same nature and 

equal responsibilities. The qualifications and level of responsibilities of these two 

posts are distinct and are not comparable at all. Whereas the minimum 

qualification for direct recruitment to the post of DFO (T) is at the level of 

Graduation. in Science or equivalent; the minimum qualification prescribed for the 

post of AFO (T) is Matriculation or equivalent with Diploma in Radio servicing 

or Radio Engineering, etc. 

That it is denied that superior officers assess the performance of both 

AFOs(T) and DFOs (T) by placing them in same merit list. The performance of 

officials is assessed on individual basis and reflected in the ACR s of individual 

concerned. The performance of the officials in the different ranks is not assessed 

on class basis. 

d) That it is denied that DFOs (T) on joining are imparted training to acquaint 

themselves with the work and duties as are being performed by AFOs (T). In fact, 
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the minimum qualifications prescribed for direct recruitment to the post of DFO 

(T) is much higher than that of educational qualifications prescribed for direct 

recruitment to the post of AFOs (1'). Newly recruited DFOs (T) are imparted 

technical training to train them for the duties of the post held by them. AFOs (T) 

are also imparted technical training during their service to equip them with the 

functions of the post held by them. 

e) That no comparison can be drawn between the duties of supervisory gazatted Posts of 

ATO (Tele)ITO (Tele) with that of AFO (T)/ DFO (1). While the Posts of AFO (T) and 

DFO (T) are Group'B'/'C' non-gazafted posts, the post of TO (Tele) is a Group-'A' 

gazetted post, filled exclusively by direct recruitment from candidates possessing Degree 

in Engineering of Technology from recognized University in the subjects as specified in 

the recruitment rules. Prior to recommendation of the Vth Central Pay Commission 

implementated w.e.f. 1.1.1996, the pre-revised pay scale of ATO(Tele) was Rs..2000-60-

2300-75-3200-100-3500/- as against pay scale of Rs.2000-60-2300-75-3200/- for the 

feeder grade of FO(T). Since the pay scales of both the posts were almost identical with 

same rate of increment, pay scale of post ATO(Tele) and that of equivalent posts in the 

other Cadres, were upgraded by Vth Central Pay Comniission to Rs. 8000-275-13500/-

at pr with that of post of TO(Tele) and equivalent posts in other Cadres. It is not out of 

place to mention that the Pay Cominmission does grant and revision of pay scales after 

exhaustive analysis of various factors including nature of functions of the posts, 

responsibilities and qualificatIons. 

That the Vth Central Pay Commission recommended higher pay scale of Rs. 8000-

13500/- to ATOs(Tete) only and no recommendation for up gradation of pay scale of 

AFO(T) to that of Rs. 5500-9000!- to bring them at pir with DFO(T), was made by the 

Commission. 

That since the qualifications and responsibilities of the non-gazetted posts of 

AFO(T)/DFO(T) and that of supervisory gazetted post of ATO(Tele) are distinct, there 

cannot be a question of compasion of promotional avenues between the two categories of 

posts. The 80% and 20% quotas prescribed for promotion of ATOs (Tele) and TOs (Tele) 

respectively to the grade of US(Tele) is largely based on respective sanctioned strength in 

theses two grades. The sanctioned stregth of ATOs (Tele) and TO (Tele) at present is 123 

and 21 respectively. The applicants plea for promotion of AFOs (T) direct to the grade of 

FO(T) and riVt 80% of posts in the grade of FC)(T) for them by drawing compasion 
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with reservation of 80% posts in the grade of US(Tele) for ATOs (Tele) is misleading. 

Acceptance of this statement would imply reserving only 20% of posts in the rank of FO 

(T) for DFOs (T). The strength in the grade of FO (T) being 428, this would amount to 

reserving 342 posts of FO (T) for only 199 sanclioned posts of AFOs (T). On the other 

hand, DFOs (T) with sanctioned strength of 736 will be left with only 86 posts of. FO (T) 

for their promotion. Irrationality of contenhion made by the apulicant is apparent from this. 
(eT- 	'e5t of 	 r\ 

Besides, sincrecruitrnent to the posts of AFO (T) and DFO (T) and nature of their duties 

and responsibilities are distinct and not comparable as explained above, the grade of AFO 

(T) cannot be feeder grade for promotion to the grade of FO(T). The grade of DFO (T) can 

only be the feeder grade for promotion to the grade of FO (T). . 

h) . That regarding applicant's plea for production of documents mentioned in Para 

I above, it is stated that theses documents are not at all relevant to contentions made by 

the applicant in the DA, that nature of duties and level of responsibilities of DFO (T) 
(j2o 	Vz 

and AFOs (T) are same and equal. The documents mentioned Para l(gRules and Book - 

of Departmental standing orders are not at all relevant to the case. While R&AW . VIV 
(Recruitment, Cadre and Service) Rules contains provisions of recruitment rules for 

filling posts in various Cadres in this Organization, the Department Standing Orders 

mentioned in Para 1(h) above, is only a compilation of various internal departmental 

instructions issued from time to time. This contains nothing as far as nature of duties 

and level of responsibilities of DFOs (T) and AFOs .(T) is concerned. Seniority list of 

AFOs (T) and DFOs (T) only include the names of incumbents in these grades and have 

no relevance to nature of duties and responsibilities of the incumbents of posts in these 

grades. The other documents mentioned in Para 1(a) to 1 (ci) also relate to operational 

and technical functioning of the units where AFOs (T), DFOs (T) and other personnel 

of the Telecommunication Cadre are deployed. These records are of classified nature, 

will be produced for perusal of Hon'ble Tribunal, if so desired. 

Copies of the Recruitment Rules and the report of 

Vth Central Pay Commission are annexed herewith 

and marked as Annexuer-Ri & R2 respectively. 

4) That the respondents pray that the OA filed by the applicant has no merit and 

deserved to be dismissed with costs by the Hon'ble Tribunal 
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AFFIDAVIT 

I, Shii aged about 	 , at 

present working as.:.c 	 ................ , at 	 .. 

who is cn 64, 	 taking steps in the matter 

and hence competent to sign this affidavit do hereby solemnly affu -m and state that the 

statement in paragraphs . .. . -. . . ....... are matter of records, are true to my information 
derived there from and the paragraph .. .. . my humble submission before this 

Hon'ble Tribunal. 1 have not suppressed any material fact. 

And I sign this affidavit on this .. ..th day of July, 2005 at Guwahati 
Identified by me 

t(xj~o 1-6~ , 
advocate 

DEPONE 

Solemnly aflimi and stateby 
the deponent who is identified 
by Miss tsha Das, Advocate, 
on this th day of June,2005 at 
Guwahati 

DFPUTY COMTSSTONER 
SPECIAL BURE MI  

OVKNMEN'1 OF INDIA 
GUWAHATJ 
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Foct note 	The Pjric 	riI we tojfjai vid.e ootificatiort No. 24/5!74_SC dzzi 21.10.1975 and sub 	eaUv arnd ride Nozifficazon Nos. as rntioned 

	

1. 	S'u]e V aoove at 	 C3b. Sezt No canon NaA-1201&42187-DOI dt- 272.S9 w.ei 10.5S6 (FNo.1.'5!S7-Pe5). 
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Lc CoL Z.9 of S:. No..i reainc tr Dirtor (T&e). C..S of S.No.4, 6,7 ami 3 as subsuiruzzed and Depury Scccret.ry(Te1&t at serei ride 
Cab. Seoa Nctiñca± <o.A-20 S.4Z59-DO! d. 21.5.90 (F.YoJ.539-Pers.5) 
Eririet 	Cci. 9 of 5. Na.i raLa'io to J (Te cnmnicc; at szibstiruted ride Cab. Setet Notification No.A-120127i90-C'i d: 52.91 
( 7, .No.1IS90.P-aS 

	

5. 	Note uod Co.4 bf S. N:.5 	a2 -. c to Te-•n:cai omc. T 	icabon) as 	vide Cab. Sec. No canon No.A-120S 69i-DO1 d:. 
12.92 (v.e.f. 6.9.9) fY.N.i 	91-?ers.5  

s:...: 	...: :. Dir (Teic) & Co.. 	o4 N. of 3. No.3 	atia ta DFTeie) as an.ended ride Cab. 
F.No I 

: 	 a.t 	.e Cab. S. 	No.A-L)L 	9$-:Y31 dt. 219.2)00 (F.N: 5.2 

	

S. 	:: 	c,:. No. 	viie Cob. Sanet. Noi;icatic.n No. 

.:_ :s.s.ci (T.Yc I 
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BEFORE THE CENTRAL ADMINISTRATiVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OA NO. 10/2005 

SHRIK. C. SWAIN 

..........APPLiCANT 

LL I 
- 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENTS 

WRITTEN STATEMENT HLED BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone through the same 

and have understood the contentions made thereof. Save and except the statements, 

which are specifically admitted herein below, rests may be treated as total denial. 

The statements, whIch are not borne on records, are also denied and the applicant is 

put to the strictest proof thereof. 

That the respondents beg to place the brief history of the case before traversing the 

various paragraphs of the OA. 

It is respectfully submitted that the applicant in the present OA No. 109/2005 

has contended that the pay scale of Rs. 5500475-90001- of the DFO (T) may be 

granted to AFO (1') as duties performed by the officials in both the grades are same and 

eqntai. 

The applicant, Shri K. C. Swain, AFO (T), had earlier filed an OA 

No.418/2004 in Kollata Bench of Hon'ble CAT praying for grant to AFO (T) of same 

scale as applicable to DFO (T) on the grounds that both AFO (TI') & DFO (T) perfonn 

the same duties. The Hon'ble CAT allowed withdrawal of the id OA as sought for by 

the applicant. The Honb1ie (.:Ais order dated 8.6.2004 is annexed as Annexure-A to 

the OA. In the said order, while dismissing the OA as withdrawn, the Hon'ble CAT had 

further observed that the applicant is at liberty to file a detailed representation and if 

flied, the respondents would consider the said representation and dispose of the same 

by passing a reasoned and speaking order within a period of 2 months. It was also 

mentioned therein that in case the applicant has any further grievance in the matter or if 

he is an),  way aggrieved by the decision of the concerned authorities, he would be at 
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liberty to approach the appropriate forum for redressal of the grievanzcs in accordance 

with the ijaw. 

Sbii K. C. Swaim, AFO (T) then made a representation dated 27.7.2004 

(Annextwe B to the OA) addressed to the Secretary which was comprehensivelY 

examined by the respondents department and with the approval of the competent 

authority, Shri K. C. Swain, AFO (T) was given, a detailed Para-wise reply vide memo 

No. 1/5/04- Pers.3 dated 27.9.2004 (Copy enclosed as Annexure D to the OA). In said 

reply, the respondents has ven a very comprehensive /clearUt reply to point rose by 

the applicant. It was clarified that there is no parity between AFOs (T) & DFOs (T) as 

their educalional qualification experience and level of responsibilities are distinct and 

not comparable. It was also mentioned therein that as for prescription/revision of pay 

scale af the Government employees, the Central Pay Commissions, which are 

constituted by the Government from time to time, is the specialized body to examine 

the pay structure of the posts in any cadre of the Departments of the Government of 

India, 
for direction of the Hon'ble Tribunal for The applicant had made submission  

production of copies of following documents/office records 10 substantiate his 

contetitioiis- 

Daily Station Diary. 

DTRs. 

Duty Roster. 

Monthly Merit List 

Seniority List of AFOs(T) 

Seniority List of DFOs(T) 

Book of R&AW (Recruitment, Cadre and Service) Rules 

Book of Departmental Standing Orders. 
It is submitted that above mentioned documents are not at all relevant to 

contentions made by the applicant in the OA, that uature of duties and level of 

responsibilities of DFOs(T) and AFOs(T) are same and equal. The documents mentioned at 

(g) and (ii) above viz. Book of R&AW (Rcruitnieflt cadre and service) Rules and Book of 

Departmental Standing Orders are not at all relevant to the case. While R&AW 

(Recruitment, Cadre and Service) Rules contains provisions of recruitment rules for filling 

posts in various Cadres in this Organization, the Departmental Standing Orders is only, a 

coinpilattoil of various internal departmental instructions issued from time to time. These 

documents contained nothing as far as nature of duties and level, of responsibililies of 

MI 



DFOs(T) and AFOs(T) are concerned. Seniority Lists of AFOs(T) and DFOs(T) only 

include the. names of incumbents in these grades and have no relevance to nature of duties 

or responsibilities of the incumbents in these grades. The other documents mentioned at (a) 

a to (d) above also relate to operational and technical functioning of the units where 

AFOs(T), DFOs(T) and other personnel of the Telecommunication Cadre are deployed and 

are classified in nature. 

That with regard to the statement made in paragraph 2 & 3 of the OA, the 

respondents beg to offer no cOmment. 

That with regard to the statement made in paragraph 4J of the OA, the resl)ondents 	. 

beg to state that the statement being factual in nature, requires no comments. 

That with regard to the statement made in paragraph 4.2. and 4.3 of the OA, the 

respondents beg to state that detailed speaking and reasoned reply to the 

representation submitted by the applicant in compliance with the Hon'ble CAT, .. 

Koikata Bench's order dated 8.6.2004, was given under memo No. 1/5/Ô4-Pers.3 

dated 27.9.2004 (Annexure D to OA). All the contentions made by the applicant for 

up gradation of pay scale of AFO (T) from Rs. 4000-100-6000/- to Rs. 5500-175-

9000/- of the post of DFO(T) were consincingly rebutted. 

That with regard to the statement made in paragraph 4.4 of the OA the respondents 

while denying the contentions made therein beg to state that duties of AFOs (T) and 

DFOs (T) are of same nature and of equal responsibilities. The nature of 

duties/functions of DFOs (T) are quite distinct and cannot be equated with lower 

feeder grade post of AFOs(T). There is no parity between AFOs(T) and DFOs(T) as 

their educational quahficalions, experience and level of responsibilities are distinct 

and are not comparable. The contention of the applicant is factually incorrect. 

DFOs(T) are generally entrusted with higher level of responsibilities in comparison 

to AFOs(T). The directly recruited DFOs(T) are more qualified in terms of 

educational qualifications and attend to the duties of maintenance of various 

sophisticated equipment of Telecommunication Wing. They are also involved in 

procurement, operation & maintenance of Electronic & Telecommunication 

equipment. Their duties cannot be compared with the routine nature of trade related 
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jobs being handled by the AFOs(T) which is the lowest grade in the 

Telecommunication Cadre. 

That with regard to the statement made in paragraph 4.5 of the OA, the respondents 

beg to state that a detailed speaking and reasoned point-wise reply on points raised 

by the applicants was given vide memo No.1/5/04-Pers3 dated 27.9.2004. All the 

contentions made by the applicant of pay scale of AFOs(T) from Rs.4000-100-

6000/- to Rs5500-175-9000!- of the post of DFOs(T) were comprehensively 

examined and convincingly rebutted. 

That with regard to the statement made in paragraph 4.6 of the OA, the respondents 

beg to state that as regards applicant's representation dated 28.2.2005, the 

documents mentioned therein are not at all relevant to contentions made by the 

• appliçant in the (A, thai nature of duties and level of res1)onSibJhtleS of DFOs (T) 

and AFOs (T) are same and equal. The document mentioned at (g) and h) above 

viz., Book of R&AW (Recruitment Cadre and Seryice) Rules and Book of 

repartmental Standing Orders are not at all relevant to the case. While R&AW 

(Recruitment, Cadre and Service) Riles contains prMsions of recruitment rules for 

filling posts in various Cadres in this Organization, the Departmental Standing 

• 	 Orders is only a compilation of 'various intenal departmental instructions issued 

• 	from• time to time. This contains nothing ad far as nature of duties and level of 

responsibilities of DFOs (T) and AFOs (T) is concerned. Seniority List of AFOs (T) 

and DFOs (T) only include the raines of incumbent in these grades and have no 

• relevance to nature of duties or responsibilities of the incumbents of ,  posts in these 

grades. The other documents mentioned at (a) to (d) above also relate to operational 

and technical fimctioning of the units where AFOs (T), DFOs (T) and other 

personnel of the Telecommunication Cadre are deployed. These records. though are 

of classified in nature, will be produced for perusal of Hon'ble Thbunal,, if so 

desired. 

That with regard to the statement made in paragraph 4.7 of the QA, the respondents 

beg to state that document.s sought by the applicant to substantiate his claim that 

nature of works!functionJduties and level of DFOs (T) and AFOs (T) are same and 

equal, are not at all relevant to the contentions ma4e by the applicant. Further. some 
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of the documents requested by the applicant are of classified nature and cannot be 

parted with unless the Hon'ble Tribunal so desired. 

That with regard to the statement made in paragraph 4.8 of the OA, the respondent 

beg to state that it was factually explained vide Para. I to 10 of Memo No. 115104-

Pers.3 dated 27.9.2004 that nature of duties and level of responsibilities of DFO (T) 

and AFO (T) are quite distinct and are not comparable. Hence higher pay scale of 

DFO (T) cannot be grant to the applicant. 

That with regard to the statement made in paragraph 4.9 of the OA, the respondents 

beg to state that the contentions of the applicant that AFO (I) are performing the 

same nature of duties of DFOs (T) is factually incorrect.. The duties of, AFOs (T) 

and DFOs (T) are different and are not comparable. The post of AFOs (T) is a 

feeder grade post of DFO (T). The qualification and level, of responsibilities of 

these two posts are distinct and are not comparable at all. Whereas the mininum 

qualification for direct recruitment to the post of DFO (T) is at the level of 

Graduation in Scienc-e or equivalent; minimum qualification prescribed for the post 

of AFO (T) is only Matriculation or equivalent with Diploma in Radio servicing or 

Radio Engineeiing etc. The minimum qualifications prescribed- for direct 

recruitment to the pot of DFO (T) are higher than that of AFO (T). DFO (T) is 

generally entrusted with higher level of responsibilities in comparison to AFO (T). 

The directly recruited DFO (1) are more qualified and can handle job more 

efficiently than AFO (T) who are less qualifies for the job. 

That with regard to the statement made in paragraph 4,. 10 of the OA, the 

respondents beg to state that large number of representations were received from, 

AFOs (T) requesting for revision of pay scale on the lines, of pay in MEA and other 

Organization like Police Wireless. The points raised therein had been examined and 

it was not found feasible to accede to their request for up gradation of the post of 

AFO (T) to the grade of DFO (T). As already mentioned above, the Central Pay 

Commission constituted by the Government from time to time is the specialized 

body to examine the pay structure of the posts in any Cadre of the departmenls of 

Government of india. Since nature of duties and responsibilities are distinct and not 

comparable as explained in the preceding paragraphs the grade of AFO (T) cannot 
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be feeder grade for promotion to the grade of FO (I). The grade of DFO (T) can 

only be the feeder grade for promotion to the grade of FO (T) in the hierarchy of 

Telecommunication Cadre. The contention of the applicant for grant of higher pay 

scale Rs.5500-175-9000/- for the post of DFO (T) is misleading and factually 

incorrect. 

• 13) That with regard 10 the statement made in paragraph 4.11 to 4.13 of the OA, the 

respondents while denying the contentibns made therein beg to state that no 

comparison can be drawn with the supervisory gazetted post of ATO/TO with post 

of AFO (T)1DFO (T). The pre-revised scale of ATO was Rs.2000-3500/- whereas 

the feeder grade of FO T) was Rs. 2000-3200/-. The scale of pay for both these 

• 

	

	grades was almost identical with the dame rate of increment. The same scale of pay 

was prescribed for equivalent posts in other cadres viz. FOISFO in lunior Executive 

• Cadre, Cipher Cadre, Cryptographic Cadre, Cartographic, GRE, RA/ARO in 

Economic Research and Technical Research Cadre, AFLE/DFLE in Language 

Cadre. The Vth Central Pay Commission prescribed the revised scale of pay for all 

these grades viz. SFO/ATO/ARO/AFLE as Rs.8000-13 7  500/- with effect from 

1.1.96 brinng these posts at par with the post of TOO/DFLE. Earlier to Vth Pay 

were promoted to the post of US after rendethig Commission, ATO/ARO/AFLE  8 

years regular service in the grade against specific quota prescribed in the 

recruitment Rules. Now w.e.f 1.1.96 the ATO/AROAFLE are promoted to the rank 

of US after completing 5 years of eligibility sert.ice against the said prescribed 

quota in the rules. In Telecommunication Cadre, 80% posts of US are earmarked for 

• prmotion from the grade of ATO and 20% post of US from the grade of TO. TOs 

are appointed directly on the basis of Competitive Examination and no ATOs were 

promoted to the grade of TO even prior of 'Vth Central Pay Commission. However, 

prior to 1986, 50% posis of TOs were filled up by promotion from ATO, 20% by 

direct recruitment and 30% by deputation/reetflPiOYmeflt. On the basis of 

comprehensive Cadre Review and Government orders issued thereon, effective 

from 10.5.1986, 15 posts of TOs were abolished and all remaining posts of TOs 

were ordered to be filled by direct recruitment only. Thereafter, ATOs/TOS with 8 

years and 5 years service respectively became eligible for promotion to the posts of 

• 	ATOTTO, the prescribed quota were changed as 80% from ATOs and 20% from 

TOs keeping in view the total number of sanctioned posts in these two feeder grade 

posts. The situation in the grade of EQ (T) is quite differen. AFOs (T) are t  
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appointed in the scale of pay of Rs 4000-6000/- having the requisite lower 

qualification of Matriculation with Diploma in Radio Servicing etc. as prescribed in 

the Recruitment Rules. Whereas DFOs (T) are appointcd with the requisite 

educational qualifications of Degree in Science with Physics and Mathematics etc. 

as prescribed in the Recruitment Rules. As per provision of RtRuIes,, 30% posts of 

DFOs(T) are filled by promotion from the feeder grade of AFOs(T) and 65% by 

direct recruitment and 5 11"(') by deputation/re-employment. The post. AFO (T) cannot 

be made equivalent to the post of DFO (T) as the qualifications, ,experience and 

level of responsibilities and duties of these posts are distinct and not comparable. 

That with regard to the statement made in paragraph 4.14 of the OA, the 

respondents while denying the contentions made therein beg to state that no 

assurance was given by the Slui P.V. Kumaz; Mdl. Secretaiy (Tele) and Shri 

Ma.nan, Director (TM) that all AFOs (Tele) will be made DFOs (Tele). 

That with regard to the statement made in paragraph 4.15 of the CA, the 

respondents do not offer any comment. 

That with regard to the statement made in paragraph 5.1 to 5.3 of the CA, the 

respondents beg while denying the contentions made therein beg to state that duties 

of AFOs T) and DFOs (1') are quite distinct and cannot be equated with lower 

feeder grade post of AFOs (T). There is no parity between AF03 (T) and DFQs(T) 

as their educational qualification, experience and level of responsibilities are 

distinct and not comparable. The contention of the applicant is factually incorrect. 

DFOs (T) are generally entrusted with higher level of responsibilities in comparison 

to AFOs (T). The directly recruited DFOs (T) are more qualified in terms of 

educational qualification and attend to the duties of maintenance of various 

sopbisticated machines of Telecommunication Wing. They are also involved in 

procurement operation and maintenance of Electronic and Telecommunication 

equipment. Their duties cannot be compared with the routine nature of trade related 

jobs being handled by the AFOs (T) which ida the lowest grade in the 

Telecommunication Cadre. 
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That with regard to the statement made in paragraph 5.4 and 5.5 of the OA, the 

respondents while denying the contentions made therein beg to state that the 

contentions of the applicant that both AFOs (T) and DFOs (T) are petfomiing the 

duties within the same roster and superior officeis asses the quality and standard of 

performance of both AFOs (T) and DFOs (T) placing them in the same merit list is 

not correct. The work and conduct of every official is assessed on individual basis 

and it is suitably reflected in the individual's ACRs accordingly. This does not have 

any bearing on the prescription of pay scales. 

That with regard to the statement made in paragraph 5.6 of the OA, the respondents 

while reiterating and reaffirming the statement made above beg to state that as 

already state in the preceding paragraphs that nature of duties and responsibilities 

ate not same and equal. 

That with regard to the statement made in paragraph 5.7 to 5.9 of the OA, the 

respondents beg to state that it is denied that DFOs (T) on joining are imparted 

training to acquaint them with the work and duties as are being performed by the 

AFOs (F). In fact, the minimum qnalifications prescribed for direct recruitment to 

the post of DFOs (T) is much higher than that of educational qualifications 

prescribed for direct recruifment to post of AFOs (T). Newly recruited DFOs (T) 

are imparted Advance TechnicaL Training to train them for the duties of the post 

held by them. AFOs (1') are however imparted on the job technical training cturin.g 

their service to equip them with the functions of the post held by them. The levels 

of responsibilities and duties of these two posts are not comparable. Hence, no 

comparison can be drawn between AFOs (T) and DFOs (T). 

That with regard to the statement made in paragraph 5.10 of the OA, the 

respondents while denying the contentions made therein most respectfully beg to 

submit that no comparison can be drawn between the duties of supervisory gazatted 

posts of ATO (TeIe)/TO (Tele) with that of AFO (T)IDFO (T). While the posts of 

AFO (T) and DFO (T) are Group 'B'I'C' non-gazetted posts, the post of TO (Tele) 

is Group 'A' gazetted post, filled exclusively by direct recruitment from candidates 

possessing Degree in Engineering or Technology from a recognized University in 

the subjects as specified in the Recruitment Rules. Prior to recommendation of the 

Vth Central Pay Commission w.e.f., the pre-revised pay scale of ATO(Tele) was 



Rs.2000-60-2300-75-3200-100-3500/.. as against pay scale of Rs. 200-60-2300-75-

3200/- for feeder grade of FO(T). Since the pay scale of both the posts were almost 

identical with same rate of increment pay scale of post of ATO (Tele) and that of 

equivalentthal posts in other Cadres, was upgraded by Vth Central Pay Commission 

to Rs. 8000-275-13,500!- at par with that of post of TO (Tele) and equivalent posts 

in other Cadres. It is not out of place to mention that grant and revision of pay 

scales are done by,  the Pay Conunissioris after exhausth'e analysis of various factors 

including nature of functions of the po:;ts, responsibilities and qualification. 

That with regard to the statement made in paragraph 5.11 of the OA, the 

respondents beg to state that large number of representations were received from 

AFOs(T) requesting for revision of pay scale on the lines of pay in MEA and other 

Organization like Police Wireless. Paints raised therein had been examined and it 

• was not found feasible to accede to their request for up gradation of the post of 

AFO (T) to the grade of DFO (T). As already mentioned above, the Central Pay 

	

• 	 Commission constituted by the Government from time to time is the specialized 

	

• 	 body to examine the pay structure of the posts in any Cadre of the departments of 

Government of India. In this connection,, it is further pointed out that the pre-revised 

• ,scale of AFO (T) was Rs. 1320-30450-EB-40-2040/- and the normal revised 

replacement scale as recommended by \Tth  Central Pay Commission and approved 

by the Government is Rs. 4000-100-6000/- which has conectly been prescribed. 

The same scale of pay has been prescnbed for equivalent posts in other Cadre also. 

In, other sister Organizations viz. lB and ARC also, the scale of pay of posts of .110-

I equivalent to AFO is Rs. 4000-600W- only. There is no parity between AFO (T) 

and DFO(T) as their levels of responsibilities and duties are quite distinct and not 

comparable. . 

That with regard to the statement made in paragraph 5.12 and 5.13 of the OA, the 

respondents most respectfully beg to submit that detailed and reasoned replies to 

representations submitted y the applicant in compliance with Hon'ble CAT, Kolkata 

Bench's order dated 8.6.2004, was given under me-mo No. 1!5/04-Pers.3 dated 

27.9.2004. All the contentions made by the applicant for up gradation of pay scale 
0 

	

	
of AFO (T) from Rs. 4000-100-6000/- to. Rs. 5500-175-9000/- of the post of DFO 

(T) were convincingly rebutted. 

MAL 
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That with regard to the statement made in paragraph 5.14 and 5.15 of the  OA, the 

respondents beg to state that the application of the applicant dated 27.9.2004 was 

comprehensively examined as per direction of the Hon'ble CAT's Order dated 

8.6.2004 and a detailed reply based on facts was given to the applicant. The 

contentions of the applicant that the said reply dated 27.9.2004 was erroneous, 

misc.onceived and shows non-judicious attitude is totally misplaced. 

Thai with regard to the statement made in paragraph 5.16 of the OA, the 

respondents most humble beg to state that regarding plea for production of 

documents mentioned in the document mentioned in. para 2 above, it is states that 

these documents are not at all relevant to contentions made by the applicant in the 

OA, that nature of duties and level of responsibilities of DFOs(T) and AFOs(T) are 

same and equal. The document mentioned Para 2 (g) and 201) above viz., Book of 

R&AW (Recruitmen Cadre and Service) Rules and Book of Departmental 

Standing Orders are not at all relevant to the case. While AR&AW (Recruitment, 

C&fre and Service) Rules contains provisions of recruitment rules for filing posts in 

various Cadres in: this Organization, the Departmental Standing Orders is only a 

compilation of various internal departmental instruction issued from time to time. 

This contains nothing as far as nature of duties and level of responsibilities of DFOs 

(T) and AFOs (T) is concerned. Seniority Lists of AFOs (T) arid DPOs (T) only 

include the names of incumbent in these grades and have no relevance to nature of 

duties or responsibilities of the incumbents of posts in these grades. The other 

documents mentioned at (a) to (d) above also relate to operational and technical 

ftrnctioning of the units where AFOs (T), DFOs (T) and other personnel of the 

Tel.cominuthcatiOfl Cadre are deployed. These records are though of classified in 

natire, will be produced for perusal of Hon'ble Tribunal, if so desired. 

That with regard to the statement made in paragraph 5.17 of the OA, the 

respondents while denying the contentions made therein beg to state that the 

contentions made by the applicant is not correct. As per provision under FRSR-Part 

I, the pay of a person on direct recruitment to a post will be fixed at the minimum of 

the scale of pay of the post to which the employee has been appointed. 
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That with regard to the statement made in paragraph 5.18 of the GA, the 

respondents while reiterating and reaffinning the statements made above beg to 

state that the nature of duties and responsibilities of AFOs (T) and DFOs (T) are 

quite distinct and not comparable. The post of AFO (T) is a feeder grade post of 

DFO (T). The post of DFO (T) is a Group 'B' (non-gazettes) whereas the post of 

AFO (T) is Group 'C' post. 

That with regard to the statement made in paragraph• 5.19 & 5.20 of the GA. The 

respondents beg to state that the point raised by the applicant has already been 

clarified vide Para 20 above. 

That with regard to the statement made in paragraph 5.21 of the GA, the 

respondents most respectfully submitted that detailed speaking and reasoned reply 

to the representation submitted by the applicants in compliance with Hon'ble CAT, 

Kdlkata Bench's order dates 8.6.2004, was given vide memo No. 1/5104 Pers.3 

dated 27.9.2004, which was based on facts and we do not have anything more to 

add. 

That with regard to the statement made in paragraph 5.22 to 5.24 of the GA, the 

respondents while denying the contentions made therein beg to rely and refer upon 

the statement made above and further beg to submit that the contentions made by 

the applicant is totally misplaced as already clarified in preceding paragraphs. 

That with regard to the statement made in paragraph 5.25 to 5.26 of. the OA, the 

respondents while denying the contentions made therein beg to state that the 

department has not violated any principle of natural justice or acted in any way in 

vioation of any articles of the Constitution of India, The Government based on 

recommendation pf the Central Pay Commission constituted by the Government of 

India from time to time prescribes the pay scale of any post. The post of AFO (T) is 

Group 'C' post and the lowest entry: grade in Telecorrununication cadre and the 

scale 'of pay as prescribed by the Government has correctly been given to him. 

31)That with regard to the statement made in paragraph 5.27 of the. GA, the 

respondents beg to offer no comment. 

32) That with regard to the statement made in paragraph 5.28 of the GA, the 

respondents beg to state that this point has already been clarified vide paragraph 20 

above. The contentions of the applicant are totally misplaced. 
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33) That with regard to the statement made in, paragraph 5.29 of the OA, the 

respondents beg to state that no discrimination has been made in regard to pay scale 

• 	 and other service benefits. Pay scale has been prescribed to the post of AFOs(T) in 

accordance with the Government orders based on the recommendation of Vili 

• 	 Central Pay Commission. 

34)That with regard to the statement made in paragraph 5.30 of the OA, the 

respondents beg to submit that there  is no compatison between ATO and AFO 

(Tie). As promotion to the grade of Under Secretary,: t1re are two feeder grade 

posts as presciibed in Recruitment Rules viz. ATO & TO: 80 % posts of Under 

Secretary (Tele) is filled by promotion from ATO (Tele) and 20 % posts of Under 

Sec.retaty from TO (Tele). The percentage of quota of 80% from ATO & 20% from 

To for promotion. to the grade of Under Secretary was fixed with the concurrence of 

DoP7I based on the number of sanctioned posts in these two feeder grade posts and 

necessary amendment to the Recruitment Rules was notified. The situation in the 

case of AFO (T) is quite different. The AFO (T) is the feeder grade post of DFO 

(T). The Post of DFO (T) is filled as per notified Recruitment Rules viz. 65% by 

direct ecruitrnent. 30 % by promotion of AFO (T) with 10 years of service and 5% 

by deputationIre-cmploymeflt. 

That with regard to the statement made in paragraph 6 of the OA, the respondents 

do not offer any comment. 

That. with iegard to the statement made in paragraph 7 of the OA, the respondents 

beg to state that the applicant has filed an OA No. 41.82004 in the Hon'ble CAT, 

Kolkata Bench and he withdraw the said OA and accordingly the said O•A was 

dismissed as withdrawn vide Hon'bie CAT's order dated 	2004. 

That with regard to the statement made in paragraph 8.1 &8.2 of the OA, the 

respondents while denying the contentions made therein beg to st -ate that the reply 

given to the applicant dated 27.9.2004 is. based on facts .as per rule position. All the 

contentions made by the applicant for up gradation of pay scale of AFO (T) from 

Rs. 4000-100-6000/- to Rs. 5500-175-90001- equivalent to the post of DFO (T) are 

baseless and cannot be acceded to. 

That with regard to the statement made in paragraph 8.3 of the OA, the respondents 

while denying the contentions made therein beg to state that regarding applicant's 

plea for production of documents motioned in lara 2 above, it is stated that these 
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documents are not at all relevant to contentions made by the applicant in the OA, 

that nature of duties and level of rsponsibffities of DFO (T) and AFO (T) are same 

and equal. The document mentioned Para 2(g) and 2 above, Book of R&AW 

(Recruitment Cadre and Service) Rules and Book of Departmental Standing Orders 

are not at all relevant to the case. While R&AW (Recruitment, Cadre and Service) 

Rules contains provisions of recruitment rules for filling posts in various Caches in 

this Organization, the Departmental Standing Orders is only a compilation of 

various internal departmental instruction issued from time to time. This contains 

nothing as far as nature of duties and level of responsibilities of DFOs (1'): and 

AFOs (T) is concerned. Seniority Lists of AFOs (T) and DFOs (T) only include the 

names of incumbent in these grades and have no relevance to nature of duties or 

responsibilities of the incumbents of posts in these grades. The other documents 

mentioned at (a) to (d) above also relate to operational and technical functioning of 

the units where AFOs(T). DFOs(T) and other personnel of the Telecommunication 

Cadre are deployed. These records are of classified nature, will be produced for 

perusal of Hon'ble Tribunal, if so desired. 

That with regard to the statement made in paragraph 8.4 of the OA, the respondents 

while denying the contentions made therein beg to state that no comparison can he 

drawn between two grades, as their nature of duties and responsibilities are 

different. The educational qualification prescribed for appointment to the grade of 

AFO (T) and DFO (T) are quite different. The pay scale as prescribed for AFO (T) 

is only applicable to thent He cannot claim the pay scale prescribed for DFO (T) to 

which he was not appointed. 	- 

That with regard to the statement made in paraaph 8.5 of the OA, the respondents 

while denying the contentions made therein beg to state that there is no question of 

prescribing 80% posts of Field Officer (Tele) to be filled by AFO (T) as the post of 

AFO (T) is the feeder grade post of DFO (T) and not FO (T). He can climb the 

ladder as per hierarchical structure of the cadre and cannot jump the ladder. 

That with regard to the statement made in paragraph 8.6 of the OA, the respondents 

while denying the contentions made therein beg to state that the OA flied by the 

applicant has no merit and deserved to be dismissed by the Hon'ble Tribunal with 

costs. 
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VERIFICATION 

I Shri 

	
kc ~j 
	 oj 

aged about 	 years 	at present working as 

. . . .... . .,. 

QA 
,who is taking steps in this case, being duly authorizet nd   

competent to sign this veilication, do hereby solemnly affirm and state that 

the 	statement 	made 	in 	paragraph 

are true 

to my knowledge and belief, those made in paragraph 

being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Trthunal. I have not suppressed any material 

fact. 

And I sign this verification this ----  -----------the day of ---2005 at ----- 

9;;:J 	LtS 	
kt- 4 W) 
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IN ThE CENr LBUNfiL 
GUWAHATi BENCH: GUWAHATI 

hi the matter of: - 

O.A. No. 109 of 2005. 

K. C. 5wan 

.Applicant 
-Vs- 

Union Of India & Ors. 

Respondents. 

-And- 

I 	.1,. 	44 .. 	 C. J.a. ut 	oi.- 

Rejoinder submitted by the Applicant in 

reply to the written statement subn,itted 

by the Resjondents 

The ipplicant above mmed most respectfo.11y begs to suhniit thtt: 

That the applicant has gone through the copy of the Replies of the 

respondents concerned served on 08.09.05 and on 03.10.05 respectively 

(hereinafter referred as 'said replvl' aM said reply 2) and have noted the 

contents and purports thereof. 

That the applicant has been advised to traverse all the statements/ -ontentions 

as contained in the said reply I and said reply 2 as such what is specificaily 

admitted as per the matters of records. Applicant denies and disputes all other 

statements and/or contentions as made in the said reply I and said reply 2 

and the respondents are put to the strict proot thereof. 



3. That before dealing with the stat Wme_nts, /cOnteritions as made therein Para-
wise; the applicant begs to state hereunder the facts proper consideration as 

well as adjudication of the aforesaid mattex: - 

I. That the respondents concerned has repeatedly denied the very object 

of the case that nature of works/functjo -ns/duties and level of 
responsibilities of DFOs (T) and AFOs (T) are same and equal. 

H. That on the name of repiy', the respondents concernedcommunicated 

the said impugned memorandum dated 27.09.200t but it can not be 
said that the respondents concerned disposed of the matter of the 

said grievance application dated 27.07.2004 convicinghr in 

accordance with law and/or in accordance with the direction 

contained in the order dated 08.06.2004 passed by the Hon'ble 

Trihwial. Kolkath }ench in the matter of AFO(T)/O.A. No. 418/2004. 

This ln5tant application is r  therefore, moved, against the said 

niemorandijrn dated 27.09.2004, before this Honble. Tribunal so that 

the material iacts and factors of this case an come out for redressal of 

the said grievance of the aplicant in accordance with law. 

Ill. That through the represcntatkon (1herein Anncxu 	'A') dated 

28.02.2005, addre.ssed to the respondent No. 1, ibis applicant and Slut 

.Simuj Datta, Aft) (I) (another applicant of the same matter, being 

O.A. No. 110/2005) requested to supply the copies ofofficc..rccords 

which substantiate the truth ness and correctness of the very object of 
•  the •case that nature of works/functions /duties and level of 

reponsibilitics of DFO (T) and AFOs <T) are same and equaL But. tifi 

the dale the respondents concerned do not, supply the above-

mentioned copies to the applicants and for white the applicant can not 

enclosethe above-mentioned copies with this rejoinder also. 

In this context it needs to be mentioned that in Para 3) h) of the 
said reply I and in Para 24) of the said reply 2., it is stated by the 

a, 

0 
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respondents concerned that the above-mentioned copies/records will 

be produced for perusal, if the Hon'hle Tribunal desires so. 

IV. That in reply to the above-mentioned representation dated 28.02.2005, 

the respondents concerned communicated, to this applicant, 	the 

memorandum dated 02.05.05 (herein Annexure 'B'), which is as 
hereunder: - 

"1. Shri K. C. Swain, AFO (T) may refer to his 

representatioii dated 28.02.2005 addressed to 

Secretary in reference to Hqrs. Memo No. 

1/5/04 dated 27.09.04. 

'2. He is informed that the matter is under 

consIderation with Hqrs and further 

cominuiucation would follow in due course.' 

From the above-mentioned memorandum dated 02.05.05 also, it is 

crvstat dear that through the said impugned memorandum dated 

27.09.2004, the respondents did not consider the matter of the said 

grcvarcc application dated 27.07.2004 in accordance with law and/or in 

accordance with the direction contained in the order dated 08.06.2004 

passed by the Hon'Ne Tribunal. Kolkata lench in the matter of 
AeI'rf 	A 	410 /flñ4 2i 	I 	.. i'SJ. 	.LtYi 

V. 	That the impugned memorandum dated. 27.09.2004, was issued by 

the respondents organization as own on this or that pretext, 

repeatedly denied the following records of the case which 

substantiate the truth ness and correctness of the very object of the 

case that nature of works/f unclions/clu Lies and level of 

responsibilities of Li(As(T) and AFOs(T) are same and equal. 

a) Copies of the Daily Station Diary wherein duties/ 

works responsibilities as performed by AFOs(T)/ 

L)ft)s(T) axe made entry for office-records. 



	

h) 	Copies of the DTRs which also evince that nature of 

works/functions/duties and level, of responsibilities 

for DFOs(T) and AFOs(T) are same and equal. 

	

c) 	Copies of the Duty Roster wherein Morninga  or 
I  

Afternoon or Night or Genera1SIiift duties as 

assigned for AFOs(T) /DFOs(T) are mentioned. 

	

• d) 	Copies of the Monthly Merit list wherein records of 

Month wise output of the Duties! Responsibifities 

as done 1w AFOs(T) & DFOs(T) are mentioned. 

e)Copies of the htest Seniority List of AFOs (T) whidi. 

indicates numbers of AFOs(T) working in this 

Organisation is about 250 and further from the 

seniority list, made for AFOs(T) as on 22/10/2003, it 

• is noted that after 05M6.9, recruitment to the. post of 

AFOs(T) has been stopped. 

0 Copies of the latest Seniority List of DFQs (T) which 

Indicates nuwbers of t)FOs (T) workig In this 

Organisation is about 800. 

Book of R& AW (Recruitment, Cadre and Service) 
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Book of respondent Deparbnental standing Orders. 

	

VT. 	That the 	entire records of the case induding the records of the 

observaUons/reporis of the Tele-CoirununicaUon Cadre Review 

Committee and the records of the aforesaid copies/office records.. 

if are produced by the respondents concerned, for adudi,calion of 

the points at issue, the truth ness and correctness of the very object 

of the case will conic out before this 1-ion'bie Tribunal for redressat 



of the said grievance of the applicant in accoccthnce with law that 

nature of works/functions !duties and level of resnonsihilities of 

DFOsT) and AFOs(T) are same and equal and which have been 

repeatedly denied by the respondents. 

Vii That in the similar facts and drcumstances, the respondeifls Union 

of India considering the performance of similar nature of lob, 

duties and responsibifities both by the incumbents holding the 

post of ATO i.e. Assistant Technical officer as well as by the 

Technical Officer in the respondents organization have extended' 

same pay scale of Rs. 8,000-275-13,5000/-, although the 

recruitment conditions/recruitment qualifications, Recruitment 

Rules and rank and status are different even then the Govt. of 

- Tnt, more particularly the respondents U.O.I have extended 

same pay scale only on consideration of the fact - that both the 

cadres of Assistant Technical Officer and Thchnical Officer are 

discharging similar duties arid responihfflties. On the mere 

perusal of the recruitment rules of the cadre of Technical officer 

and Assist'wt Tecnnical Ofiicer t would be evident from the 

Recruitment qualification and Recruitment by the separate 

recruitment rules, but the respondents' department Rules are 

different and both the cadres indicate above are governed on 

consideration of the fact 'extended the same service stath.s/ 

benefits mciuuing pay sca].e of Rs. 8,000-275-13,5000/- to the post 

of Assistant Technical Officer, which is allotted to the post of 

Teciuiical Officer by the respondenLs Union of India. It is evidently 

t±ue and crystal clear that the performance of nature Of job, duties 

and responsibilities both by the incumbents holding the post of 

AFO (T) i.e. Assistant Field officer (Tele) as well as by the DFO(T) 

i.e. L)eputv yield Officer(Tele) being similar, the applicant is also 

similarly circumstanced entitled to similar service stat.s/ benefits 



: 

including pay scak which is allotted to the pist: of DFO.(T) by the 
4 rcSjh%.&cflL, 	LLL'.'fl Oi T ,J' 

 

Viii. That 'from th.e said Recruitment Rules, as enclosed therewith the 

said renivi by. the respondents concerned as Annexure Ri, it is is 

cstaI deax that when the incumbents of ATO/TO are promoted 

to the'S post of Under Secretary, at that time, the factors' of 

qualification and experience do, not need to apply and 'similarly. 

when the incumbents of MO (T)/DFO (T) are promoted to the 

post of F'O (T) i.e. Field Officer (Tele) i.e. Group-B Non-Gazetted 

post, at that time also, the factors of qualification and experience 

do not need to apply . Further it is crystal clear that the service 

status and berefis irciudmg pay scale promotion. ACP etc at 

par with TO i.e. Group-A Gazetted post, i.e. the topmost grade of 

the C ntrai Government Service, was approved for the ATOs by 

the respondents Union Of India, without applying any question 

about the factors of qualification and experience of the ATOs, only 

on application of consideration into the very object of the case of 

ATOs that the performance of nature f' job, duties and 

responsibilities both by the incumbents holding the post of ATO 

i.e. Assistant Technical officer as well as by the Technical Officer in 

the respondents organization being siniilái. 

	

LX. 	That the pre-revised scale of pay of the ATOs. was Ps. 2,000 - 60- 

2300 - 75 - 3200 - 100 - 3500 i.e. 5-12 which has been revised by 

the Vth Pay Commission to Re. 6,500- 200 -10500 which is crstal 

dear from the CCS (Revised Pay) Rules, 1997 hereto marked as  

Annexure -'C' ind it is evidently dear thai only considering the 

ver,  object of the case of ATOs that the performance of nature of 

job1  duties and responsibilities both by the incumbents holding the 
- ' 	- 	post of ATO i.e. Assistant Technical officer as Well as by the 

Technical Officer in the respondents organization being similar, 



disputes the correctm?ss of the statements and/or co:ntentions made 

therein save and except what are matters of records of the case, the 

applicant repeat and reiterate the paragraph 1, 2 & 3 of the instant 

Original Application1 being O.A. No.109 and all the statements as stated. 

hereinabove. At the outset it is stated that the Original Application. being 

O.A. No.109, is sufficiently bonafide for ends of Justice and sufficiently 

maintaix!ahle in Law or in fact. Onc again, my respectful submission 

remains before this Hon'hle Tribunal that the entire records of the case 

including the records of the observations/reports of the Tele-

Ccimiiiunic'ation Cadre Review Committee and the records of the 

followth copies/office. records, if, are produced by the respondents 

<oni.encemed, for adudicanon of the pomts at issue, We tnitflness and 

correctness of the very object of the case will come out before this 

Hon'Mé Tribunal for redressal of the said rievance of the applicant in 

accordance with law that nature of works/functions /duties and level of 

responsibilities of T)FOs(T) and AFOs (T) are same and equal and which 

have been repeatedly denied by the respondents. 

i. 	That with reference to paragraph 3 of the said replyl and paragraph 4).. 5), 

6), 7), 8), 9), 10), 11), 12), 13), 14) & 15 of the said reply 2, the applicant 

denies and disputes the correctness o. the statements and/or contentions 

made therein save and except what are matters of records of the case. 

The applicant repeat and reiterate the paragraph 4 of the instant Original 

Application, being O.A. No.109 and all the statements as statedT 

hereinabove. 

In this context, at the outset the applicant begs to sl.ate that he has 

never been Communicated any memorandum of the date of 29 

september, 2004 nor he has evr enciosed any memorandum dated 29th  

September1 2004 as Aiuiexwe-D to his Original Application. being (IA. 

No.109/2005. 

a) 4With reference to the paragraph 3) 	the said replyl and 
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paragraph 41, 5), 6) & 7) of the said reply 2, the applicant repeat and 

ieiteate that on the name of reply, the respondents concerned 

communicated the said impugned memorandum dated 27.09.2004 but it 

can not he said. that the respcndents organization disosed of the 

matter of the said grievance application dated 27.07.2004 convincingly in 

accor lance with law and/or in accordance with the direction contained 

• 	in the order. dated 08,06.2004 passed by the Hon'hle ThhunaL Kolkata 

• . 	Bench in the ,matier of AFO(T)/O.A. No, 413I2004 

With reference to the paragraph 3) b), c) & ci) of the said reply 1 

• and paragraph ), 9) & 10) of the said repiy2, applicant repeat and 

reiterates thatthe entire records of the case including the records of the 

observations/reports of the Tele-Conuiwnication Cadre Review 

Comtuittee and the records of the following copies/office records, if, are 

produced by the respondents concercerned, for adjudication of the points 

at issue, the thithness and correctness of the very object of the case will 

come out that nature of works/fl rictions/duties and level of 

responsibilities of DFOs.(T) and AFOs (T) are same and equal and which 

have been repeatedly denied by the respondents. 

With refeence to the paragraph 3) e) & I) of the said repiyi and 

paragraph 11), 12) & 13) of the said reply 2, the applicant repeat and 

reiterate that in the similar facts and circumstances, the respondents 

Union of India considering the performance. of similar nature of job, 

duties and responsibilities both by the incumbents holding the post of 

ATO i.e. Assistant Technical officer a well as by the Technical Officer in 

the respondents organization have extendedarne pay.scaie of is. 8,000- 

275-135000/-, although the, recruitment condffions/rccrni.t men t 

qui1Lfl.cations, Recruitment Rules and rank and status are different even 

then the Govt. of india, more particularly the respondents U.O.I. have 

extended same pay scale only on consideration of the fact that both the 

cadres of Assislant Technical. Officer and Technical Officer are 

discharging similar duties and responsibilities. On the mere perusal of 
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H 
respondents organization being similar. 

It is further submitted that the Fe-revised scale ofpay of the ATOs 
was Rs. 2,000 - 6O-23Qa - 75 - 3,200 - 100 - 3,500 i.e. 5-12 which has been 
revised by the Vth Pay Conrnüss:jo  to Rs. 6,500 - 200 - 0,500 which is 
crystal clear from the CC'S (Revised Pay) Rules, 1997 (herein Ar,nex,ure - 

it is evidently clear that only considering the very object of the case 
of ATOs that the performance of nature of job, duties and. responsibilities 
both by the inc-umbents holding the post of ATO i.e. Assistant Technical 
officer as well as by the Technical Officer in the respondents organization 
being similar, the same scale of pay of TO of Ps. 8000-275-13,50Ofl/.., i.e. 
in the grade of 545 as per CC'S (Revised Pity) Rules, 1997 (herein 
Annexure 'C'), was granted to the ATOs by the respondents organization 

although the recruitment conditions/recruitment qixaJificatios, 

Reu-ujtjnent Rules and rank and statue of TOs and ATOs are diflerent. 
With reference to the paragraph 3) g) of the said replyl, it is stated 

that the contention of the respondents concerned that for promotion from 
AFO(T) to FO(T), 80% quota for 199 incumbents of AFO(T) is, 
accented by the resnc)ndents orc' -anjzatjc,n 342 nosRout of total 428 1. • 	 . 	 t 	

I 

posts of FO(T) will have to be reserved for promotion for 199 incumbents 
of AFO(T); this type of contention made by Lhe respondents concerned 
has no locus standi in the facts and. circumstances of the very object of 
the case. 

With reference to the paragraph 14) & 15) of the said reply  the 
applicant repeat and reiterate that during his visit at the office of 
Agartala, Shri P. V. Kinnar, Additional Secretary (Tele), Head of the ide-
Conunw3ication cadre of the respondents organization, has also adthitled 
that the posts of AIO(T) have been declared abolished and all the 
A FOS(T) will have very soon same status and equal service benefits of 
the posi of DFOs(T). Refer to Annexur 'D' he.reoL 

tt is stated that from the paragraph 3Xg) of the said reply I also, it 
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evinces that presently sanctioned strength for the post of AFOs(T) is 199 

and from the Government Notification dated 25.05.01 (herein Annexure 

'E'), it evinces that previously sanctioned strength of the post of AFOs(T) 

was 309 and further from the seniority list, made for AFOs(T) as on 	- 

22/10/2003, it i noted that after 05.06.93 recruitment to the post of AFOs 

(T) has been stopped and as such it is crystal clear that during this 

course, 109 post of AFO(T) have been abolished and it is evident that 

the posts of AFO(T) have been declared al?olished and same sthths and 

equal serv ice benefits of the post of DFOs(T) should be extended to the 

incumbents of AFO(T). 

In this context, it is further stated that the case of AFOs (T) 

including promotional avenues has been being neglected and deprived 

by the respondents organization since long. This applicant, joined as 

AFO (T) in the respondents organization in 1993, has been working at the 

same post of AFO(T) for about 13 years. There are numbers of AFOs(T) 

wOrking at the same post of AFO(T) for 1711 years. While on the 

subject it needs to be mentioned that the TOs, who othed in this 

organization in 1992/1993, are now working as D5; it implies that during 

the course they have been awarded two promotions. 

Further it is stated that since they being Cazettcd officers and as 

they having administrative powers, the case of ATOs(Tele) has been 
Cy 

considered by the respondents, organization but since AFOs(T) being 

Croup-C Non-Gazetted officers and as they having no administrativc 

powers, the case of AFOs (Tele) has not been, considered. by the 

respondents organization although Law,  is for all and one and for that 

each and every prthd.pie/rule in government service is followed and/or 

applied for each and every government servant irrespective post of 

Gazetted or Non-Gazetted.. 

With reference to the paragraph 3) h of the said replyl, it is stated 

!.bat the entire, records of ihe case including 1.1i records of the 

observations/reports of the Tele-CommunicatiOn Cadre Review 

U 
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Committee and the records of the following copies/office records, if, are 

produced by the respondents concercerned, for adjudication of the points 

at issue, the trutbness and correctness of the very object of the case will 

co:me out that nature of works/functions/duties and level of 

responsibilities of DFOs(T) and AFOs (T) are same and equal and which 

have been repeatedly denied by the respondents. 

In this context it is reiterated that in Para 3) h) of the said reply I, it 
is stated by the respondents concerned tha.t the above-mentioned 

copies/ records. will be produced for perusal, if the Hort'bie Tribunal 
desires so. 

6. 	That with reference to the paragraph 16). 17) 18). 19), 20), 21), 22), 23), 

24), 25), 26).. 271, 28). 29), 30); 31 1, 32), 33), 34), 35) & 36) of the said reply ,  2!  

the pplluant denies and disputes the corre(:thess of the statements 

and/or contentions made therein save and except what are matters of 

records of the case, applicant repeat and reiterate the paragraph 5. 6 & 7) 

of the instant Original Application, being O.A. N0109 and all the 

statements as stated hereinabove. 

It is stated that applicant repeat and reiterate that from the said, 

Recruitment Rules (Annexure RI of the said reply 1) also it is crystal clear 

that when the incumbents of ATO/TO are promoted to the post of Under 

Secretarv, at that time, the factors of qualification and experience do not 

need to apply and siniihiriy when the incumbents of AFO (T)/DFO(T) are 

promoted to the post of FO(T) i.e. Field Officer(TeIte) te Group-B Non- 

Gazetted post, at that time also, the factors of qualification and 

experience do not need to apply. Further the applicant repeat and 

reiterate that it is crystal clear that the service status and benefits 
including pay scale, promotion, ACP, etc. at par with TO i.e: Group - A 

Gazetted post, i.e. the ttiomost grade of the Central Government Service. 

was approved for the ATOs-(Group -i3 Gazetted ) by the respondents 
Union Of JndiLm without applying aIW question a bout the factors of 	- 

S. 
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qualification and experience of the ATOs, and the case of ATOs was 
approved only on application of consideration into the very -object of 

the case of ATOs that the performance of ,  nature of lob, duties and 
responsibilities both by the incumbents holding the post of ATO i.e. 
Assistant Technical officer as well as by the Technical Officer in the 

respondents organization being similar. 

In this connection the applicant repeat and reiterate that the pre- 
revised scale of pay of the ATOs was Rs. 2,000 - 60-2,300 - 75 - 3,200 - 

100 - 3,500 i.e. 5-12 which has been revised by the Vth Pay Commission 

to the pay scale Rs. &500 - 200 -10,500 which is crystal clear from the 

CCS (Revised Pay) Pules, 1997 (herein Annexure -'C'). 

It is evidently dear that only considering the very object of the case 

of ATOs that the performance of nat -iire of job, duties and responsibilities 

both by the incumbents holding the post of ATO i.e. Assistant Techn ical 
officer as well as by the Technical Officer in the respondents organization 

being similar, the same scale of pay of TO of Ps. 8000-275-13,50001, i.e. 

in the grade of 9-15 as per CCS (Revised. Pay) Rules, 1997 (herein 

Arinexure was granted to the ATOs by the respondents organization 

although. the recruitment conditions/recruitment qualifications. 

Recruitment Rules and rank and status of TOs and ATOs are different. 

It is evidently true and crystal clear that the performance of nature 

of job, duties and responsibilities both by the incumbents holding the 

post of AFO (T) i.e. Assistant Field 9ffkcr (Tele) as well as by the DFO (T) 

i.e. Deputy Field Officer (Tele) being similar the applicant is also similarly 

circumstanced entitled to similar service status/benefits including pay 

scaic which is allotted to the post of DFO ('T) by the respondents Union of 

incua. 

turther, the applicant repeat artd reiterate that the entire records of 

the case including the records of the observations/reports of the Tek-

Conununjcajjon Cadre Review Committee and the records of the 

aforesaid copies/office records, if, are produced by the respondents 
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concercerned, for adjudication of the pitfts at issue, the ii,nhnecs and 

- correctness of the very object of the case wifi come out before this 

Hon"bie Tribunal for redressal of the said grievance of the applicant in 

accordance with law that natare of works/ftmctions/dtthes and level of 

responsibilities of DFOs(T) and AFOs (T) are same and equal and which 

have been repeateuly denied by the respondents. 

in this context it is reiterated that in Pam 24) of the said reply 2 

also, it is stated by the respondents concerned that the above-mentioned. 

copies/records will be produced for perusal, if the Hon'hle Tribunal 

desires so. 

Further, the applicant repeat and reiterate that the grounds set ou.f 

in paragraph S of the instant Original Application being O.A. No.109 are 

ierv much annionriate in the point of fact' and circunisthiices as well as J 	 LL 	L 

so much tenable in the eve of Law and in fact. 

That with' reference to paragraph 4 of the said repiyi and paragraph 37), 

36)", 39), 40) & 41) of the said repiy2, the applicant denies and (Iisputes the 

correcthess of the statements and/or amteniions as made therein save 

and except what are niatters of records of the case. In this corrnection 

applicant repeat and reiterate the paragraph 8, 9, 10, 11 & 12 of the 

instant Original Application, being O.A. No.109 and the statements as 

stated herein above. 

It is stated that from the paragraph 3)(g) of the said reply 1 also 

R. evinces that preSently, sanctioned strength for the post of AFOs(T) is 

199  and  from  the Goveninient Notification daLed 25.05.01 (herein 

Aiinexure 'E'), it evinces that previously sanctioned strength of the post 

of AFUa(T) was 309 and hirther from the seniority list, made for AFOs(T) 

as on. 22/10,12003. it is noted that after 05.06.98, recruilment to the post 

of AFOs(T) has been stop1ed and as such it is crystal clear that during 

this coarse, 109 posts of AFO(T) have been abolished and it is evidert1v 

clear that the posts of AFO(T) have been declared, abolished and it is 
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evident that all the AFC)S(T) should have same status and equal service 

benefits of the post of DFOs(T). 

The applicant repeat and reiterate that on the name of reply, the 

respondents concerned commuinca ted the said impugned memoranchun 

dated 27.09.2004, but it can not be said that the respondents organization 

aisposed of the matter of the said gne ance application dated 27,07.2004 

convincingly in accordance with law and/or in accordance witl,r the 
 

direction contained in the order dated 08.06.2004 passed h theHon'ble V 	 V 	 V V 

Tnrunai Koli.ata Benui in the matter of AFO (T/O A No 418/2004 

V  Furthef, the applicant repeat and reiterate that Vthe1rounds set out 

in raragraph 5 i± the 1nstant Ongmai ArrLcabo  h'ang V.  A Nc 109 are 

ery much appropnate in the point of fads anu c1rcumst4IKez as weil as 

so much tenable iii the eye of I aw and in fact 

Further the applicant repeat and reiterate that the OrginaI 

A,. plication, being O.A. No.109, is suffidently bonafide foi ends of justice 

and sufficiently maintainable in Law or in fact and as such the 

inemorancumi dated 27.09.2004 against which filed this application is 

liable to be set aside. 

8. 	That it is evident that without applying any question tibout the factors of 

qualification and experience of the ATOs, and the case of ATOs was 

'ipproved ciii' on applicahon of consicterahon into the ver' otlect of 

th case of ATOs that the perforrniwe of natare of job, duties tnd. 

responsibilities both 'by the incumbents holding the, post of ATO Vie 

Assistant Technical officer, Group- B Gazetted as well as b the Technical 

Officer, Group-A Gazetted in the respondents organizationbeing siwiiar. 

And the pre-revised scale of pa' of the ATOs was l<s. 2,000 - 60-2,300 - 75 

-3,200-400- 3500 i.e. S-12 has been revised by the Vth Pay Commission 

to the pay scale Rs. 6,500-200-10,500 (refer to herein Ajuiexure -'C' but 

only considering the said very object of the case of ATOs, the same scale 

of pay of TO of Ps. 8,000-27543,5000/- was aflted to the ATOs. by the 
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1. 

• 

• respondents organization although the recruitment conditions! 

recruitment qualificatione Recruitment Rules and rank and status of TOs 

and ATOs are different. 

itis eviden fly true and crystal clear that the perforrriance of nature 

of job. duties and responsibilities both by the incumbents holding the 

post of AFO(T) i.e. Assistant Field officer(Tele) as well as by the DFO(T) 

ie, Deputy Field Officer(Tele) being similar; the applicant is also 

similarly circumstanced entitled to similar service status/benefits 

including pay scale which is allotted to the post of DFO(T) by the 

respondents Union of Tndia. 

It is evident from the impugned memorandum dated 27.092Q04 

against which filed this instant application being O.A. NO. 109 that the 

respondents organization as own on this or that pretext, rejected the 

grtevance bf the applicant and repeatedly denied the records of the 

following copies which substantiate the truthness and correctness of the 

very object of the giievance of the applicant that nature of 

works/functions/duties and Ievil of respoiisihthties of DFOs (T) and 

AFOs (T) are same and equal. 

It is aiso ex-facie dear that on the name of reply, the respondents 

concerned communicated the said impugned memorandum dated 

27.09.2004, but it can not be said that the respondents organization 

disposed of the matter of the said grievance application dated 

27.07.2004 convincingly in accordance with law and/or in accordance 

with the direction contained in the order dated 08.06.2004 passed by the 

l-lon'ble Tribunal. Kolkata 8ench in the matter of AFO(T)/O.A. No. 

418/2004. 

This applicant, therefore, keenly prays before this Honb1e 

Tribunal to interfere into the  matter and pass appropriate order for ends 

of Justice, considering the graiitv and d—sitv of the entire records of the 

case thduding the records of the observaUons/repáris of [he Teie 

Communication Cadre Review Committee and. the records of the 



kiowing copies! office records so that the thithness and correciness of 

the very object of the case can come out for redressal of the said grievance 

of the applicant in accordance with law 

) Copies of the Daily Staii.on Diary whjeft dities/works 

S 	
responsibilities as performed by AFOs (T) 11 DFOs (T) are made 

entry for office-records. 

Copies of the DTRs which also evince that nature of 

works/functions/duties and level of resporisibffiuis for 

DFOs (T) and AFOs('T) are same and equal. 

c) Copies of the Di-Ay Roster wherein Morning or A iternoon or 

Night or General-Shift duties as assigned for AFOs(T)/ 

DFOs(T) are mentioned. 

'I),  Copies of the Monthly Merit list wherein records of Month 

wise output of the Thities/Responsihilities as done by 

AFOs(T) & DFOs(T) are mentioned. 

Copies of the latest Seniorihr List of AFOs(T) which indicates 

numbers of AFOs(T) working in this Orgmis4tion is 

about 250 and further from the seniority list , made for 

AFOs(T) as on 22110,12003 , it is noted that after 05.06.98, 

recnr1nent to the post of AFOs(T) has been stopped. 

Copies of the latest Seniority List of DFOs(t) which indicates 

numbers of DFOs(T) working in this Organisation is about 

l3001, of R& AW (Recruitment. Cadre and Service) Rules. 

Book of respondent Dep&rLmental sl.anding Orders. 

In the facts and drctnnstances stated above the C)riginai Application 

deserves to: be allowed with cost. 

I 



VERIFICATION 

I. K. C. Swain, son of Shri Svania Simdar Swain, aged 39 years, 

working as Assistant Field Officer TeIecoilunwiicaLion Cadre), presently 

in the office of Det,utv CommissiorLeL Special lureau Uangtok, Sikkini, 

resident of Mithula Path, P.O. Arakhapux via Iaffipadar, Distt.- 

Odssa, Pin - 761117, 1ttrebv verify that the cojitents of Paragraphs I to 2 

are true to my personai knowledge and those rniide in l'aragraphs 3 to 5 

and 7 are tne to n* information derived from the matters of the records 

of the case and rest paragraphs are my respectful submissions before this 

Hon'ble Tribunal. 

And I sign this verification on the 	day of March 2006. 

3çc Lo4. !J 	( 
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4Wexure- A 
iyped h 1JecorT) 

To, 
The Secreta17R&AW) 
Cabinet Secretariat 
Goveirjmejt of India 
Room No. 7, Bikaner House (Annexe) 
Shahjahan Road. New Deihj_ 110011. 

(IThrough proper channe!) 

Ref Memorandum dated 29..09.2004 
Sub: un the matter of benefits in service (te. 

ard TOMPItion others) to be cxterded to AFO (T) on at par with DFO (1) from 
JO.iTh.flk .ttV LU 	 - 

I am extremely shocked and suroriseci on receirt of the memorandum 
undex-refezence wherein my representation dated 28.07.2004 has been rejected 

. flatly denying the fact that rature of works/f mct-ions/dtffl and level of 
responsibilities of DFOs (T) and AFOs (T) are same andequal. 

2. 	The foiowins copies/recorjs subs
" tantiatee the fact that natu.re of works/ 

functions/duties and level of responsibilities of DF(."s (iT) and AFO (T) are same/ 
equal. 

Copies of the Daily,  Station Diary wherein dut es/wc)r -,Lcs/re i,:;ponsibiliti~?s as 
prforrned by AFOs (T)/DFO5 (T) are made entry for office-records. 
Conies of the DTRs which also evince that nature of 
and level of responsibilities of DFOs (iT) and AFQs-(T) are same and equal 
Copies of the Duty Roster wherein Morning or After0 or. Night or ,  
General-si-jjf dntjs as assined. for AFOs (T)/DFO (T) are mentioned. 
Copies of the Monthly Merit list wherein records of Month wise ou put of 
the Duties1"Responsihfflj5 ts done by AFO5 (T) & DFO5 (IT) are mentioned. 
Copies of the latest Seniority List of AFOs (IT) which indicates numbers of 
AFOs (T) working in this Organisation is about 250. 
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f Copies of the latest seniority List of DFOs (1) which indicates numbers of 

DEOs (T) woiking in this Orgardsation is about 800. 

Book of R&AW (Recruitment, Cadre and Service) Rules. 

Book of our departmental standirg Orders. 

3. 	1, therefore, beseech upon Your Honour that I may, kindiy he supplied the 

above-mentioned copies (as mentioned in Para 2, of this representation) which 

- are required to approach the appropriate forum for redressal of my grievance (n 

the aboAre mentioned matter) in accordance with Law, as direction given in the 

order dated 08.06.2004 passed by the Hon'ble. Tribunal, Kolkata in the matter of 

O.A. No. 418/2004. 

Date: 28/02/2005 	 31115 faithfully 
Place: SB, Agartala. 	 Sd,'- Illegible 

(K.C. SWAIN) 
AFO (T)/ID No. 



hri K.C. Swain, AFO(T) 
Through DC, SB, Gangtok 

41,00,0  

113urenuGTi 	
SECRET 

.. ..............

"._4  

No.1/5/2005.Pers.3 - 
Government of india 

1 • 	 Cabin.o.( Seciotaria( 
New Delhi tho 

0 2 ht' 
MEMORANDUM 

/hri K.C. Swain, AFO(T) may refer to his representation dated 28.2.2005 
addressed to Sec.retiry in re(crorcc to iiqr. rnctnoNo.1151(J4 datod 27.00.04. 

2. 	He is informed that the matter is under consideration with Hqrs and further 
communication would follow in due course. 

(; 

(A.K.S000)Y 
Under Socrotary (Pors.l) 

I .  rr~i~ 
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SWA.1 YN •.-- (CS (RLVISIjD 	PAY) 	i1(Ji.is 	l'))l 

IXI3lI(j SC\I.LS OF PAY 	GRADES 	REVISIW SCAI.ES . OI PAY 

 750-I2-$70-11() S-I 2,440-40-3,200 
 775-12-871-1.1-1 025 S-2 2,550-45-3,540 

1 800-I5-1,0I0.2.I,I50 S-3 2,650-50-4,000 
4. 825-15-900-20.1 200 S-4 2,750-55- 440) * 

5. 950-20-1,150251 400 S-5 3,050-70-4.590 * 
950-20-1,I502510 •f I, 150-25-I, 500 

C,. 975-25-1 ,150-30-1,540 S-6 3.200-85- 4,900 
975-25-1 	150-30-1 .660 

7. 1.200-30-1 .440-30-1 .800 S-7 4,000- IOU- 0000 
I 200-30-1 .560-40-2,010 
1.320-30-1,560 40-2,040 

8. 1,350-30-1 .440-40- 
I .800-50-2.2(X) 

S-8 4,500-125- 7,000 

1.400-40-1 .800-50-2,300 
9. 1,400-40-1,60050 S-9 5,000-150. 8.000 

2,300-60-2,600 
I .600-50-2,300.60.2660 

10. 1 ,ó4 O - G0-2,6u075-2,XJO S-JO 5,500-175- 9.()l 
11. 2,000-60-2,120 S-Il 6,500-200.6,9oo,F 
12. 

',- 
2,000-60.2,30075;3 200 
2,000-60-2,300-75. 

S-12 6,500-200- 10,50; 
' 

' I 3,200- 100-3,500 
13. 2 , 37 5 -7 5-3.200.100.3,500 S-13 7,000-225- 11.500 

2,375-75.3,200 
3,500-125-3,750 

' 14. 2,500-4,000 	(proI)oc(l 	new 5-14 7,5(X)-250- 12,0(X) 	- 
pie-revised scale) 

>1-5. 2,200-75-2,8(x),I04 000 S-IS 8 ,000-275-13,50)) t>v°(0 '.Y 1  
: 2,300-1002 800 - 

16. 2,630 - FIXED S-16 9,000 - FIXED 17. 2,630-75-2,780 S-17 9,000-275-9,550. 
18. 3.150-ion -i icn  

_ j31)325.15 

Accepted sithjecr tof;1I>ting n:o'zJi -a:ions: 
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